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LOK SABHA DEBATES

LOK SABHA

Thursday, July 25, 1996/Sravana 3, 1918 (Saka)
(The Lok Sabha met at Eleven of the Clock)
[M~. Speaker in the Chair)

ORAL ANSWERS TO QUESTIONS

[Transiation]

Exploration of Gold and Stones

+
*221. SHR! DATTA MEGHE
SHRI KACHARU BHAU RAUT

Will the Minister of MINES be pleased to state :

(a) the details of the mines from which gold and
other precious stones are being extracted. State-wise:

(b) the value of gold and other precious stones
extracted during each of the last three years. State-
wise;

(c) whether exploration of gold and other precious
stones is being undertaken at other places also. and

(d) if so, the details thereof?

[English]

THE MINISTER OF STEEL AND MINISTER OF
MINES (SHRI BIRENDRA PRASAD BAISHYA) ' (a) to
(d). A statement is laid on the Table of the House

STATEMENT

(a) As per the information available, the details of
mines from which gold and precious stones are being
extracted in the country are as follows :

State District Name of Mines Owner
1 2 3 4
(a) Gold
Andhra Anantapur Yeppamana BGML
Pradesh Chittor Chigargunta-| BGML
Chittor Chigargunta-ii BGML
Chittor Old Bisanatham BGML
Karnataka Gulbarga Mangalur HGML
Kolar Mysore-Champion BGML
Kolar Nundydurg BGML
Raichur Hutti HGML
Dharwar Gadag BGML
(b) Precious Stones
Agate*
Gujarat Bharuch Bhimpur Private
Ratanpur

1 2 3 4
Diamond
Madhya Panna Majhagawan Hinota NMDC

Pradesh Shallow Diamond Govt /M P
Itwan phri khara -do-
Garnet *
Rajasthan Tonk Deokhera Private
Gaunri -do-
Corrundum
Andhra Anantpur Al Raja Kodganaha -do-
Pradesh Asraftulla Khan
C Kudigepeth -do-
Thinubalevarahalli  -do-
Khammam Vikram -do-
Gubbagurthi -do-
Navaratan -do-
Mahboob -do-
Singarapalam -do-
Karnataka Bellary Kakkuppe Private
MLNo 1
Madhya Bastar B Ratnam -do-
Pradesh
Maharashtra Bhandara Pohra -do-
Ornissa Kalahandi Jilhngdhar Mine M's Gem
' Corpn of
Onssa
Rajasthan Tonk Juwali Private
Abbreviation
BGML - Bharat Gold Mines Ltd !
NMDC - National Mineral Development Corpn
HGML - Huth Gold Mires Ltd

Semi Precious Stones

(b) The value of gold and other precious stones
extracted State-wise during the last three years is
indicated in the enclosed Annexure

(c). and (d) The Geological Survey of India (GSI
Mineral Exploration Corpn. Ltd. (MECL). Hutti Gold
Mines Ltd.. and State Directorates of Mining and Geology .
of Bihar. Kerala. Madhya Pradesh Karnataka. Uttar
Pradesh. etc.. are the agencies which are engaged in
carrying out the investigation and exploration of gold in
the country. In addition. under the aegis ot ongoing
Indo-French Working Group on Mineral Exploration and
Development. a technical agreement has been signed
between BPGM-France and M/s. Kerala Mineral
Exploration and Development Corpn (a State
Government Undertaking) for taking up exploration and
pilot scale mining in Kerala. For precious stones. GSI
and the Directorate of Mining and Geology. Madhya
Pradesh. Bihar. Rajasthan and Orissa etc.. have been
actively involved.



SHRI DATTA MEGHE : Mr. Deputy Speaker, Sir, my
question is very important. The hon. Minister has in his
answer said that the Geological Survey of India (951),
the Mineral Exploration Corporation Ltd. (MECL), the
Hutti Gold Mines Ltd; and State Directorates of Mining
and Geology of Bihar, Kerala, Madhya Pradesh.
Karnataka. Uttar Pradesh, etc. are the agencies which
are enganged in carrying out the investigation and
exploration of goid in the country. in addition, there are
other companies which are working in this field and
their cooperation is being taken. But the figures given
by the hon. Minister in reply to my question in respect
of exploration of gold and precious stones for the years
1993-94. 1994-95 and 1995-96 indicate that much
progress has not been made in their investigation and

3 : Oral Answers JULY 25, 1996 Oral Answers 4
ANNEXURE
State-wise Production - 1993-94 to 1995-96
(Value in Rs. '000)
State Unit- 1993-94 1994-95 1995-96
Qty. Value Qty. Value Qty. Value

(1) Gold

All India Kg 2075 1091955 2373 1140752 2036 1078064
Primary Gold (Total) Kg 1638 934149 1893 926426 1661 927763
Andhra Pradesh Kg 327 303365 251 221117 237 219667
Karnataka Kg 1311 630784 1642 705309 1424 708096
Secondary Gold (Total) Kg 437 157806 480 214326 375 150301
Bihar Kg 437 157806 480 214326 375 150301
(2) Agate

All India T 725 374 602 350 515 302
Gujarat T 725 374 602 350 515 302
(3) Diamond

All India Carat 19222 107649 25518 115128 29895 130804
Madhya Pradesh Carat 18222 107649 25518 115128 29895 130904
(4) Corundum

All India Kg 20709 2692 7782 3567 1410 3769
Andhra Pradesh Kg 3048 89 4690 73 560 52
Karnataka Kg 1500 2

Madhya Pradesh Kg 551 2568 812 3488 850 3717
Maharashtra Kg 150 - 3890 1

Orissa Kg 29 - 109 1598 214
" Rajasthan Kg 161 8 480 3 -

(5) Garnet (GEM)

All India Kg 841 67 378 30 575 48
Rajasthan Kg 841 67 378 30 575 48
[Translation] exploration. The statement shows that no appreciable

work was done during these years. Whatever be the
reasons, may it be financial crunch or any other factor,
not much progress has been achieved. As you know,
Sir. large deposits of mineral gold and diamonds exist
in the country, and | think. if Government pays greater
attention to and makes greater investment in this sector.
it will benefit the country considerably. There are other
places also. besides those mentioned in‘the Statement,
which have very good prospects of mining. | would like
to know whether Government propose to make higher
allocations and pay more attention to the work of
expanding mining of gold and dimonds, because
. diamond has a big global market? My any people are
engaged in this profession in our Mumbai City along.
Madhya Pradesh, Maharashtra and Rajasthan have
precious stone mines.What are the Government's plans
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regarding augmentation of production of these
minerals?

[English)

SHRI BIRENDRA PRASAD BAISHYA : Sir, India is
‘not. self-sufficient in the production of gold and
diamonds. India produces only two tonnes of goid and
our demand, roughly. estimated around 470 tonnes. We
are getting in from foreign countries. The Government
ia also concerned about it. We would take appropreate
action for futher recovery of goid in other parts of the
country.

[Translation]

SHRI DATTA MEGHE : May | know the allocations
made for this year for mining gold and diamonds? What
is the official planning in this regard? It is a very big
sector. My second supplementary is : What is the cost
of production of gold and diamonds in our country vis-
a-vis foreign countries? Whether Government propose
-to employ latest technology in this sector, in view of the
good job done under the agreement we had entered
into with Singapur some times back? How much
expenditure is proposed to be incurred on this sector
under the current budget? The present pace of
development is not going to help.

Secondly, most valuable minerals like coal, copper,
tongeston which are very costly, are available in
abundance in Vidarbha region of Maharashtra from
where | come. The Government have invested a lot
Surveys have been completed and lay-out sanctioned.
But the work has been lying closed for the last two
years. What are the reasons for slopping the work when
so much expenditure has been incurred and surveys
have been completed? It is an important mine and
many people can get jobs there.

[English]
MR. SPEAKER : Please put the question now

(Translation]

SHRI DATTA MEGHE : | would like the hon. Minister
to visit the place himself, to bring his officers also and
get the work resumed. A lot of money has been spent
on the survey. Copper and tongston is available on
large scale. May | know when work on this mine will be
resumed?

[English]

SHRI BIRENDRA PRASAD BAISHYA : Sir. the plan
allocation for 1995-96 was Rs. 40 crore and-.for 1996-
97. it is Rs. 62 crore.

[Translation]

SHRI DATTA MEGHE : What can be done with this
meagre amount? If mining is done regularly. gold worth
this amount can be extracted from one mine alone.

SRAVANA 3, 1918 (Saka)
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[English]

MR. SPEAKER : The Minister is telling you the
facts.

SHRI BIRENDRA PRASAD BAISHYA | have given
you the facts only.

Regarding your second supplementary about
copper in Maharashtra, the Geological Survey of India
has already surveyed it and according to their report.
this product is not economically viable

[Transiation]

SHRI DATTA MEGHE : He says it is not viable. It
can be made viable. Thousands of Crores of rupees
work spent there. Is the hon. Minister prepared to give
me time to explain facts to him personally?

[English]

SHRI BIRENDRA PRASAD BAISHYA ' Sir, the hon
Member is most welcome to do so

MR. SPEAKER : He is saying that you are most.
you can go and discuss with him.

[Translation]

SHRI KACHARU BHANU RAT . Mr. Speaker, Sir,
May | know from the hon. Minister what grade precious
stone and gold is found in Rodayal in Bhandara district
of Maharashtra and how they are processed? Whether
superior grade heavy stone is available in Chandparia
or Gardchirauli district of Maharashtra? If so. whether
mining operations are proposed to be undertaken after
conducting surveys? :

1
[English]

SHRI BIRENDRA PRASAD BAISHYA . Sir. the
Geological Survey of India has already made a survey
there and according to their report. this is not
economically viable

[Transiation]

DR RAMKRISHNA KUSMARIA - Mr Speaker. Sir, |
come fromh Panna district where diamond mines are
located. The Panna district has a major share in the
revenue collected by Government The allocation made
for this mine is too little The mine produces large
number of diamonds. There is large scale smuggling.
Last year, a diamond bigger there the Kohenoor was
extracted, but the same was smuggled with the
connivance of mine management and the State
Government and it was replaced by a fake diamond.
May | know whether Government will take steps to check
this type of smuggling and make proper security
arrangements”?

[English]

SHRI BIRENDRA PRASAD BAISHYA : Sir, this is a
very serious matter and the Government will eéxamine it.
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SHRI ISHWAR PRASANNA HAZARIKA : Sir. 60
million carats of rough diamonds are processed by the
cutters and polishers numbering 10 lakhs in Gujarat
and Maharashtra and only 15.000 carats are produced
in India. in the Panna mines of Madhya Pradesh. Since
such a large number of workers are dependent on the
availability of rough diamonds and polished diamond
export is one of the largest items of exports from the
country, it is absolutely imperative that serious efforts
are made to locate deposits of diamonds in the country.
We know that in Heerakund or Boudh river in Orissa
there are indications of availability of rough diamonds.
Similarly around Golkonda area there are positive
indications of availability of diamonds. We have a
plethora of organisations like NMDC.. ME C..
Geological Survey of India. Mineral Exploration
Corporation etc. but hardly anything is being done to
do prospecting for the diamonds.

Secondly. we have precious coloured stones like
garnets and rubies in Orissa and Madhya Pradesh and
also lapiz-lazoli and sapphire in large quantities in
Jammu and Kashmir. No serious effort has been made
for organised mining of these stones.

| would like to know from the hon. Minister whether
the Ministry has a time-bound programme for
exploration. taking advantage of the high technology.
the satellite technology that is available today and what
is it that it is going to do to ensure organised mining of
these stones in Kashmir, Orissa and other areas?

SHRI BIRENDRA PRASAD BAISHYA : Sir, in
Kashmir and Orissa and in other areas of the country
the Government is interested to adopt the modern
technology in the near future.

[Translation]

DR. MURLI MANOHAR JOSHI = Sir this is a very
important question and as Shri Hazarika has said
thousands of workers and traders are engaged in this
trade. Their future depends on the availability of
diamonds and their processing Our export also depends
on it to a large extent. So. may | know trom the
Government whether the Government of Madhya
Pradesh has decided to lease out to a foreign company
M/s. Dibears. mining of diamonds in Bastar region of
Madhya Pradesh and in its adjoining areas in the
neighbourhood of Orissa instead of awarding the job to
some company who can carry out the mining with the
technology available indigenously, and if so whether 1t
does not amount to selling our assets to a foreign
Company?

Secondly. whether Government has drawn any
prospecting plan for mining in Himalayan and North
Eastern regions because our scriptures indicate
presence of hidden jewls in these areas? Whether
Government has prepared any such Scheme?

Sir, with specific reference to Madhya Pradesh
where large deposits of diamonds are available | would
-like to know why the work of mining has been awarded

JULY 25, 1996
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to a foreign company on lease basis? Why this job is
not being get done by Indian Companies to ensure that
countries resources remain in the country? Why some
planning is not done to extract hidden wealth in the
Northern region and Himalayan region. a mention of
which is found in our ancient scriptures?

[English]

SHR! BIRENDRA PRASAD BAISHYA : Sir. this is
being looked after by Madhya Pradesh Mineral
Development Corporation. The facts are not readily
available with us. Regarding the exploration in Jammu
and Kashmir...(Interruptions)

DR MURLI MANOHAR JOSH! : | am asking one
simple question-whether you know it or not.

[Translation]

Mr. Speaker. Sir. | have asked as to why mining of
diamond has been entrusted or is being entrusted to a
foreign company on lease basis by Madhya Pradesh
Government. This has not been answered. Does the
Minister not have information in this regard? It not.
whether this is being done without the approval ot
Central Government?

[English]
SHR!I BIRENDRA PRASAD BAISHYA
readily available with us

DR. MURL! MANOHAR JOSHI :
available with you!.. (Interruptions)

MR SPEAKER ' Mr Minister. you collect the
information and give it to him.

SHRI BIRENDRA PRASAD BAISHYA - Yes Sir. | will
collect the information and personally give to the hon
Member

it 1s not

It 1s not readily

[Transiation]

DR MURLI MANOHAR JOSHI Sir the second part
of my question - Whether Government has drawn any
plan for exploring the hidden treasurers in the entire
Himalayan region right from Jammu and Kashmir and
in the North-East region and if not whether Government
propose to chalk out such a scheme—has not been
answered

[English]
MR. SPEAKER : He has already answered the
second part of the question
(Interruptions)

SHRI BIRENDRA PRASAD BAISHYA Sur. regarding
the second supplementary, in Jammu and Kashmir and
the North Eastern region survey has already been done
by the Geological Survey of India .(Interruptions)

MR. SPEAKER : Shri Mahato.

SHRI BIR SINGH MAHATO (Purulia) - Mr. Speaker,
Sir. .(Interruptions)
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MR. SPEAKER : | have already given the floor to
you and you have raised a supplementary. Why are you
standing again?

(Interruptions)

MR. SPEAKER : Why do you disturb the other hon
Shri Mahato is on his legs

SHRI BIR SINGH MAHATO . It is seen that a large
number of people are engaged in collecting diamonds
by washing the sand in the Subarnarekha river
‘Subarnarekha’ means 'swarna rekha because gold is
found in the river. The Subarnarekha river flows in some
parts of Singhbhum district of Bihar and in some parts
of Purulia district. | would like to know from the hon.
Minister whether the State Directorates of Mining and
Geology Departments of West Bengal and Bihar have
been asked to carry out the investigations and
explorations in the Subarnarekha and Tatko rivers

SHRI BIRENDRA PRASAD BAISHYA - Sir. the
Geological Survey of India has made a survey of the
Subarnarekha river this year and according to their
report. it i1s not economically viable ’

MR SPEAKER Question number 222 Shr Ram
Tahal Chaudhary

[Translation]

SHRI CHAMAN LAL GUPTA = Mr Speaker Sir. he
has no knowledge of diamonds being found in border
areas...(Interruptions)

[English]

MR. SPEAKER = We are discussing wheat rnice and
sugar now and not diamonds

{Translation]
SHRI CHAMAN LAL GUPTA * Who will tell him?

Supply of Wheat, Rice and Sugar

+

*222 SHR!I RAM TAHAL CHOUDHARY
SHRI SOHANBEER

Wil the Minister of FOOD be pleased to state

(a) the quantity of wheat rnice and sugar supplied
to each State and Union Terrtory against therr demand
durning each of the last three years and the current year
so far.

(b) whether some of the State Governments have
requested the Union Government to increase the quota
of above items. and other essential commodities.

(c) if so. the details thereof. and

(d) the steps taken or proposed to be taken to
enhance the quota?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV)
(a) to (d). A statement is laid on the Table of the House.

SRAVANA 3, 1918 (Saka)
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STATEMENT

Statement Referred to in Reply to Parts (a). (b). (c)
and (d) of Starred Question no 222 for Answer in
Lok Sabha on 25th July. 1996

|. Wheat and Rice

(a) Statements showing demand allocation and
offtake of wheat and rice in respect ot States/UT s during
the financial years 1993-94. 1994-95 1995-96 and
1996-97 (April-May. 1996) are given in the enclosed
Annexures | to IV

(b) Yes. Sir

(c) As in July 1996 additional allocations were
being made to 13 States viz Assam Bihar Goa
Himachal Pradesh Karnataka Kerala. Madhya Pradesh
Meghalaya. Mizoram. Orissa. Sikkim Tamil Nadu and
West Bengal of 2 03 lakh tonnes of rice and 0 69 lakh
tonnes of wheat In addition. six States have recently
requested for additional allotments of wheat and rice as
at enclosed Annexure-V

(d) The demands for increase in allocation of wheat
and rice are considered by the Inter-Ministerial
Committee on Allocation of PDS Commodities and extra
allocations are made by Government whenever
required

Il. Sugar

(a) 10 (d) With effect from 1.1 36 the monthly
allocation of levy sugar to most of the States/UTs 1is
being made on a uniform norm of 425 grams per capna
as per 1991 census However allocation of levy sugar
at higher rates is being allowed to some of the States/
UTs in view of the special circumstances previling there
The levy sugar quota to all States/UTs per month works
out to about 3 69 lakh tonnes In addition to above
Government also releases about | lakh tonnes per annum
as festival quota which s allocated to States/UTs in the
months of their choice n proportion to their monthly
quota of levy sugar to all States/UTs and yearly Festival
Quota being allocated Juring tast three years on the
aforesaid basis i1s given at enclosed Annexure-Vl|

lil. Kerosene

(a) to (dy Kerosene s allocated to the States/UTs
on histonical basis 1.e on the basis of the past supplies
Requests are received trom State Governments tor
additiona!l atlocation from time to time However cn
account of constraints of product avatlabiity foreign
exchange and heavy subsidy involved it 1s not possible
to meet the full demand ot the States Neverlheless a
three percent increase was given in the allocation of
kerosene for the country as a whole durning 1993-94
1994-95 1995-96 and 1996-97 over the previous years.
wherein more addittonal quanuty was allocated to the
States/UTs having less per captta consumption and vice
versa
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IV. Edible Oils

(a) to (d). At present there exists gap of about 7-8
lakh MT between the demand and supplies of edible
oil. During the the current oil year (Nov-Oct) 1995-96.
against estimated demand of 72 4 lakh MT. the net
availability of edible oil in the country would be around
65.00 lakh MT. The STC has been authorised to import
2.00 lakh MT edible oil for PDS during February-

JULY 25, 1996
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October 1996.

V. Soft Coke

(a) to (d). The supply of Soft Cokes to various States
is stagnant for the last few years due to declining trend
of production. In order to meet the requirement of
domestic fuel of various States. CILCOKE has also been
allocated. :

ANNEXURE - |

Demand (D). Allotment (A) and Offtake (O) of Rice and Wheat from Central Pool During 1993-94

(In ‘000 tonnes)

S.No. States/UTs RICE

WHEAT
Demand Allot- Off- Demand Allot- Oft-
ment take ment take

1 2 3 4 5 6 7 8

1. Andhra Pradesh 25460 22825 21729 235.00 -172.60 117.00
2. Arunachal Pradesh 124.2 124 .2 87 .4 13.70 7.20 6.50
3. Assam 685.2 5108 397.3 438.00 260.00 231.80
4. Bihar 317.0 299.2 86.4 1489.20 725.20 427 80
5. Goa 67.2 54.0 39.8 48 .50 37.20 22.90
6. Gujarat 414 0 4140 238.9 790.50 642.00 306.20
7. Haryana 400 360 16.2 406 42 141.90 7410
8 Himachal Pradesh 93 1 '80.6 77.2 194 .00 121 00 107.60
9 Jammu and Kashmir 484 6 434 4 163.0 281.00 240.00 126.00
10 Karnataka 887 0 828 5 597.3 490.00 295.00 257.20
11 Kerala 2604 0 18250 1578 .3 590.00 350.00 31550
12 Madhya Pradesh 538 1 4908 1909 73500 492.00 247 40
13 Maharashtra 8720 8580 578 0 1210.00 960.00 528 50
14 Manipur 138 5 120.0 495 36.80 34 40 2470
15 Meghalaya 190.5 126.0 1112 44 .00 32.00 2970
16 Mizoram 120.0 103.2 98 4 20 60 16.80 16.50
17 Nagaland 132.05 1126 94 9 59 .46 40.50 33.10
18 Orissa 464 4 464 4 185 3 410.00 270.00 221.00
19 Punjab 180 18 0 52 250.00 240 00 12 80
20. Rajasthan 847 84 6 18 4 1248 50 1140.00 577.30
21 Sikkim 60.0 54 0 427 7.80 720 6.10
22 Tamil Nadu 941 6 878 8 856 7 335.00 245.00 23570
23 Trnipura 194 4 194 4 146 8 30.80 21.60 13.90
24 Uttar Pradesh 738 4 5356 2325 1295 .40 972.60 391.60
25 West Bengal 1166 0 967 2 528 9 1255.00 992.00 821.80
26. A and N lIslands 36.0 360 12 60 12.60 040
27 Chandigarh 6.2 36 34 36.00 21.60 11.00
28 D and N Havel 6.45 60 11 3.90 2.40
29. Daman and Diu 6.9 6.0 1.2 3.40 1.80 0.30
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1 2 3 4 5 6 7 8
30. Delhi 240.0 240.0 143.0 924.00 864.00 558.80
31. Lakshadweep 6.3 6.3 3.3 0.50 0.50 Neg
32. Pondicherry 240 24.0 34 9.00 9.00 Neg
Total 14246 80 122187 8748.5 12904 08 9368.10 5723 20
ANNEXURE -l

Demand. Allocation and Offtake of Rice and Wheat under PDS for the year 1994-95 (P)

(in thousand tonnes)

S.No. States/UTs o RICE WHEAT
Demand Allot- Oft- Demand Aliot- Off-
ment take ment take
1 2 3 4 5 6 7 8
1. Andhra Pradesh 2230 00 2230 00 2188 10 180 00 180.00 110 20
2. Arunachal Pradesh 9070 90.70 74 50 24 00 1520 1370
3. Assam 470.80 465.80 31070 394 00 31000 277 30
4. Bihar © 37200 37200 39 60 714 00 714 00 222 30
5. Goa 67 40 63.00 3940 48 30 40 30 17 40
6 Gujarat 414 00 414 00 187 60 642 00 642 00 378 90
7. Haryana 36.00 36 00 590 174 51 151 80 3090
8. Himachal Pradesh 144 00 108 00 38 90 180 00 136 00 117 .50
9. Jammu and Kashmir 520.20 520.20 154 10 350 00 350 00 110 20
10. Karnataka 1307 34 1307.34 648 80 600 00 360 00 269 30
11. Kerala 2294 .00 1800 00 1117 .90 675 00 445 00 386 70
12. Madhya Pradesh 559.74 559 74 162.20 587 94 560 94 142 60
13. Maharashtra 858.00 858 00 284 50 1200.00 960 00 463 60
14. Manipur 120.00 120 00 30.60 32 40 32 40 1320
15 Meghalaya 240.00 136.00 113 40 4500 25.00 24 40
16 Mizoram 122.20 100 00 70.80 24 50 19 50 16 90
17. Nagaland 89.00 84 00 75.90 72 00 70 00 59 30
18. Orissa 543 60 543 60 192 50 475 00 415 00 182 30
19. Punjab 17.25 17 25 1.30 210 00 210 00 240
20. Rajasthan 46 00 46 00 14 50 1443 69 1443 69 528 30
21 Sikkim 5610 56 10 33 80 10 00 10 00 8 30
22 Tamil Nadu 1200.00 1200 00 1224.20 360 00 300 00 155 10
23 Tripura 194 40 194 40 12570 36 00 21 60 7.90
24 Uttar Pradesh 549 .60 549 60 197 30 1185 60 1185 60 203 .20
25. West Bengal 932 40 93240 434 40 1035 00 1035 00 751 60
26. A and N Islands 31.25 3125 0 000 8 40 8.40 0 00
27. Chandigarh 3.60 360 370 2520 21 60 0 90
28. D and N Havel 6 .00 6.00 000 240 240 000
29. Daman and Dwu 6.30 6 00 1.90 2 85 180 000
30. Delhi 24000 240.00 53.90 936.00 936.00 205 0C
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1 2 3 4 5 6 7 8
31. Lakshadweep 6.30 6.30 670 0.50 0.50 0.10
32. Pondicherry 24 .00 24 00 2.90 9.00 9.00 0.00
“ Total 13792.18 13121.28 7844 .70 11683.29 10612.73 4699.50

ANNEXURE - 11l
Demand. Aliotment and Offtake for Rice and Wheat for Public Distribution System for the year 1995-96
(Provisional)
(in thousand tonnes)
S No. State/UTs ~RICE L WHEAT
Demand Allot- Of- Demand Allot- Oft-
ment take ment take

“ 1 sz 3 4 5 6 7 8
1. Andhra Pradesh 2620 00 2620.00 2159.20 192.00 192.00 102.60
2 Arunachal Pradesh 107 46 102.70 90.60 10.67 7.20 540
3. Assam 816 00 568.00 434 50 525.00 360.00 351.80
4 Bihar 381 60 381.60 2340 705.60 705.60 227.30
5 Goa 78 00 78.00 44 80 42 .40 42 40 23.50
6. Gujarat 409 00 409.00 20870 1153.50 835.50 424 90
7 Haryana 53 56 53.56 8.40 209 48 209 .48 62.40
8. Himachal Pradesh 144 00 131.00 45.20 165.00 144 .00 98.10
9. Jammu and Kashmir 528 00 528.00 271.70 360.00 360.00 117 .90
10 Karnataka 1443 12 1443 .12 942 90 600.00 360.00 219.70
11 Kerala 1800 00 1800.00 1170.50 740 00 585.00 557 30
12. Madhya Pradesh 580 16 580 16 204 40 583.92 583.92 136.70
13. Maharashtra 858 00 858 00 359.70 1200.00 1100.00 612.40
14 Manipur 120 00 120.00 32 90 3390 3240 28.20
15 Meghalaya 243 00 172 00 164 20 49 00 28.00 2770
16 Mizoram 118 00 94 00 93 60 24 00 24 00 23 40
17 Nagaland 100 00 72.50 71.00 93 .50 18.20 2150
18. Ornssa 790 00 790 00 365 80 420 00 480.00 238 50
19 Punjab 16 65 16 .65 2.00 155.00 155.00 7 60
20 Rajasthan 52 00 52 00 8 90 1453 92 1453 92 459.20
21 Sikkim 57 60 57 60 43.20 12.50 12.30 9 80
22 Tamil Nadu 1675 00 1590 00 1646 .20 465 00 310.00 166.10
23 Tnipura 194 40 194 40 148 50 2940 21.60 9.60
24 Uttar Pradesh 549 60 549 60 209 50 118560 1185.60 22580
25 West Bengal 892 60 856 00 447 10 1098 60 1098.60 842 30
26. A and N islands 30 00 3000 0.00 900 9.00 0.00
27 Chandigarh 360 360 110 21.60 21.60 090
28 D and N Haveli 6.30 6 00 160 305 275 050
29 Daman and Diu 7.00 " 670 090 3.20 215 0.00
30. Delhi 240.00 240.00 26.50 840.00 840.00 153.30
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1 2 3 4 5 6 7 8
31. Lakshadweep 6.30 6.30 4.70 0.50 0.50 0.00
32. Pondicherry 24 .00 24 .00 2.00 9.00 900 000
Total 14944 95 14434 49 9233.70 12454 34 1112972 5154 40

ANNEXURE - IV

Demand, Allocation and Offtake of Rice and Wheat under PDS for the year 1996-97 (April-May. 96 (P)

(in thousand tonnes)

S.No. States/UTs RICE . VVHEAT
Demand Allot- Oft- Demand o WHWAIIot- Off-
ment take ment take
1 2 3 4 5 6 7 8
1. Andhra Pradesh 420 00 360.00 268.00 30.00 3000 1310
2. Arunachal Pradesh 24 88 17.20 16.00 4 96 1.20 070
3 Assam 128.00 98 60 69 .90 84 00 60 00 5310
4. Bihar 63.60 63 60 1.20 117 60 117 60 33.00
5. Gujarat 59.00 59.00 42 90 200 00 107 00 90 40
6. Haryana 10.00 10 00 3.00 20.50 3312 170
7. Himachal Pradesh 24 00 18 80 10.60 24 00 24 00 14 90
8. Jammu and Kashmir 88 00 88 00 41.30 60 00 60 00 24 90
9. Karnataka 24052 240 .52 153.60 100 00 60 00 38.40
10. Kerala 300.00 300 00 198 70 120 00 100 00 83 60
11. Madhya Pradesh 92 00 92 00 47 30 97 32 97 32 3230
12. Maharashtra 143 00 143 00 80 80 200.00 160.00 112 .30
13 Manipur 20.00 20 00 6.70 6 00 540 720
14. Meghalaya 40.00 30.00 28.20 8 00 500 4 80
15 Mizoram 22.00 2000 17.30 4 00 4 00 370
15. (a) Goa 15.00 15.00 8.40 6 20 6.20 290
16. Nagaland 18 .00 12 00 16.20 12.10 1.20 200
17. Orissa 150.00 150 00 69.10 80.00 70.00 59 70
18 Punjab 3.00 300 060 16 00 16.00 0 00
19. Rajasthan 10 00 10 00 210 185 00 204 82 99 00
20. Sikkim 960 9.60 960 2.20 220 170
21. Tamil Nadu 450 00 290.00 244 90 100 00 50 00 2100
22. Tripura 3240 3240 30.30 500 360 260
23. Uttar Pradesh 9160 91 60 44 50 197 60 197 60 34 80
24. West Bengal 154 67 130 00 82 90 160 00 160 00 137 80
25. A and N Islands 0.00 000 000 000 000 000
26. Chandigarh 060 060 020 1 80 360 0 00
27. D and N Haveli 1.00 100 0.80 060 050 0 00
28. Daman and Diu 1.20 1.20 0.00 060 0.40 0.00
29. Delhi 40.00 40.00 17 .20 100.00 100 00 42 60
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1 2 3 4 5 6 7 8
30. Lakshadweep 0.00 0.90 0.00 0.00° 0.00 .0.00
31. Pondicherry 4.00 4.00 0.00 1.50 1.50 0.00
Total 2656.07 2351.12 1513.20 1944 98 1682.26 924.20
All figures are provisional.
ANNEXURE-V
Requests for Additional Allocations of Rice and Wheat
(Figures in Tonnes)
S No. State Additional Demand Period for Remarks
which
Requested
Rice Wheat
Arunachal Pradesh 2000 12 -
2. Assam 29.100 12.000 on regular 15.000 MT rice has
. basis already been
sanctioned for flood
reliet monsoon
season. Extra 10.000
MT of rice and 500 MT
Wheat has been
. allowed recently.
3. Kerala 20.000 Sept. 96 For Onam Festival
4. Nagaland 5000 3000 June. July &
August. 96
5. Tamil Nadu 80 000° Sept. 96 20.000 MT sanctioned
~ ’ for August. 96
6. 10 000 20.000 July & Aug. 96

West Bengal

° In addition to 74,200 MT additional rice being given per month since March. 94

ANNEXURE - VI

State-wise Monthly Quota of Levy Sugar

S States’Union Territories  Manthly

No

s W N =

2

(Figures 1in Metric Tonnes)

Andhra Pradesh
Andaman Nicobar
Arunachal Pradesh
Assam

Revised  Annual
normal monthly  festival
quota quota quota
we f we f
1287 Jan 96

(on the

basis of

1991

Census)

3 4 5
25281 28267 7614
247 282 74
314 366 94
9617 9524 2896

2
5 Bihar
6 Chandigarh
7 Dadra & Nagar Havel
8 Delhi
9 Goa
10 Daman
11 Diu
12 Gujarat
13 Haryana
14 Himachal Prgdesh
15  Jammu & Kashmir
16 _ Karnataka
17 Kerala
18 Lakshadweep
19 Madhya Pradesh

3 4 5
33459 36707 10078
372 391 12
51 60 14
9921° 11973 2316
500 508 150
24 26 12

15 17

16194 17557 4878
6386 6996 1924
2019 2197 608
3136°° 3567 868
17769 19117 5350
11953 12368 3600
71 81 22
25031 28127 7536
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1 2 3 4 5
20. Maharashtra 29938 33550 9014
21. Manipur 694 782 208
22. Meghalaya 662 752 200
23. Mizoram 261 293 78
24. Nagaland 426 542 128
25 Orissa 12393 13456 3730
26. Pondicherry 305 360 64
27 Karaikal 73 86 18
28. Mahe 15 18 4
29 Yanam ) 7 8 2
30 Punjab 7945 8619 2392
31 Rajasthan . 16914 18704 5092
32 Sikkim 165 174 50
33 Tamil Nadu 22547 23741 6790
34 Tnipura 1001 1173 302
35 Uttar Pradesh 52926 59122 15936
36 Waest Bengal 25888 28934 7796
37. Bhutan 300 315 50
Grand Total 334820 368760 100000

‘ w.elf July, 1993

‘* wef Feb. 1994

Over and above 5% ad-hoc increase allowed
from August, 1991 to March, 1994 withdrawn in
April 1994 and again restored in September. 1995
and continued upto 31.12.1995

see

[Translation]

SHR! RAM TAHAL CHOUDHARY : Mr. Speaker. Sir.
| wanted to know the quantity of wheat. rice and sugar
allocated during the last three years against the
demands year-wise. state-wise and Union Territory-wise.
The answer given is most unsatistactory. | had asked
for the information about the quantitites distributed by
each State The tigures for 1993-94 show that Bihar
was allocated 299 2 thousand tonnes against the
demand for 317 thousand tonne and it lifted only 46 4
thousand tonne. Similarly. lifting remained much below
the allocation in respect of other states. What are the
reasons for this lower movement? Sir. | have a little
knowledge of this. Some times. wheat and rice are
rotton and states retuse to lift them. But | wouid ke to
know the reasons why such low quantities were lifted
by every state.

Second. the figures given in respect of sugar and
kerosene do not indicate the quantity allocated and the
quantity lifted. The figures have been manipulated very
cleverly. As far as | know. the entire allocation of sugar
and Kerosene has been lifted because these items are
sold in black-market and wheat and rice are not lifted
because they are not profitable.
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Sir, a special quota of sugar is given for festivals.
In my block. sugar was allocated for Dashera festival
but the same was not lifted. Similarly. the quota for
Muharam was also not lifted. The dealers. with the
connivance of concerned officers and inspectors lift this
quota after wards and sell it in black market. | would
like to know why the quota of wheat and rice is not lifted
and what quantity of sugar and kerosene is allocated
and how much of it is lifted? Whether allocations are
made as per the demands?

SHRI DEVENDRA PRASAD YADAV : Sir. the hon
Member has perhaps not read annexure 6 which
centains information about sugar and kerosene. He has
mentioned Bihar. The movement of allocation depends
on concerned State's resources. If they have the money.
they lift the entire quota. There are some states which
lifted 100% allocation...(Interruptionsj

[English]
MR SPEAKER : Please listen to his answer

[Translation]

SHRI DEVENDRA PRASAD YADAV : Please have
patience to listen the answer . (interruptions) 317
thousand tonne was allocated and 299 thousand tonne
out of it was allotted and only 86.4 thousand tonne was
Iifted It depend upon States. It is not the responsibility
of the Centre. We make aliocations, aliotments but lifting
1s States responsibility ..(/nterruptions)

[English]

MR. SPEAKER : | have not allowed you. The hon.
Member has the right to put his second supplementary.

[Translation]

SHRI RAM TAHAL CHOUDHARY : They litt the quota
of sugar and Kerosene and not that of wheat and rice
So. their quota of sugar and Kerosene should be
stopped _(Interruptions) The hon. Minister in reply to
part (a) has said that it meets the requirement of domestic
tuel. | come from Ranchi. Soft coal is not available
anywhere even for Rs. 100/- What | want to stress is
that whatever commodities Government may allocate. it
must ensure their proper distribution. What steps are
being taken to check the corruption prevalent in the
distribution system? (Interruptions)

[English]

MR. SPEAKER
question.

Please do not ienghten your

[Translation]

SHRI RAM TAHAL CHOUDHARY Please do not
do it on party lines But ensure proper distribution
whether he will adopt certain measure to ensure flawless
distribution of these commodities?



23 Oral Answers

SHRI DEVENDRA PRASAD YADAV : He was talking
of saft coke. In Ranchi in the whole of Bihar
...(Interruptions)

[English]

MR. SPEAKER : Please let the hon. Minister give
the answer first | will try to accommodate as many
Members as possible

[Translation]

- SHRI DEVENDRA PRASAD YADAV : In 1995-96
124 lakh tonne was allotted against the demand and
the entire quantity was lifted. (/nterruptions) Allotment
is the responsibility on the Central Government and the
movement that of State Governments The entire
allotment was lifted. The State Government lifted 24
thousand tonne. It is a positive side. The soft coke
produced more smoke and. therefore. production
declined slightly We shall improve the quality and try
to increase production...(Interruptions)

[English]

MR SPEAKER - Now. Shri Sohanveer to speak
Shri Rajashwar Rao. | will call your name after him

[Translation]

SHRI SOHANBEER : Mr. Speaker Sir. the Kerosene
supplied from here for PD.S is mixed in petrol and
diesel Fifty percent Kerosene is mixed in diesel This
results in break down of tractors of farmers and other
machines. The rural poor living in jhoparis use diesel
to lit their lamps because they do not get kerosene The
entire quota of kerosene 1s black marketed on the way
What i1s the hon Minister of going to do for this? Either
bring the kerosene price at par with diesel price or
bring down the price of diesel.  {Interruptions)

SHRI DEVENDRA PRASAD YADAV . Sir, as far as
kerosene is concerned. hundred percent of it is imported
and it 1s sold through PD.S at below the cost price At
present it is sold at PDS at Rs. 2.80 per hter and its
market rate is Rs 7 per liter. We do this...(Interruptions)
I am coming to rural areas. Please have patience
Regarding allocation of Kerosene tor rural areas
..(Interruptions) | am telling on the basis of facts
(Interruptions) If you interrupt like this | shall not be
able to reply | would like tc say that | have full tigures
with me

In eight States. kerosene allocation i1s below
national average | shall come to other States also. We
have tried to augment kerosene allocation We propose
to increase the allocation by three percent at country
level and it 1s going to be effective soon. Orissa. Bihar.
Madhya Pradesh. Rajasthan. Andhra Pradesh. Uttar
Pradesh. Kerala and Haryana are the State whose
allocation 1s below national average by three percent

JULY 25. 1996
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..(Interruptions) Please listen. We are increasing. We
have increased recently. Please listen to me.

[English]

MR. SPEAKER : Please listen to the answer being
given by the hon. Minister. You are only interested in
putting your question. But you are not interested in the
answer

[Translation]

SHR!I DEVENDRA PRASAD YADAV : Should | give
a comparative statement. It he wants. | can give state-
wise figures. It is highest in Chandigarh. It 1s 33.25 per
cent per capita per annum...(Interruptions)

[English]

SHRI PV. RAJESHWAR RAO : May | know trom the
hon Minister whether the Government of Andhra
Pradesh has requested for more allocation of rice. wheat
and kerosene? It so, what action has he taken?

[Translation]

SHRI DEVENDRA PRASAD YADAV Itis 60.19 liter
percapita per annum in Orissa.

SHR! LALMUNI CHAUBEY : He has not answered
the point about production. Ministry of Environment is
also involved so far as finished product is concerned.
In Bihar (Interruptions)

[Enghsh]

MR. SPEAKER : The hon. Member Shri PV
Rajeshwar Rao is not asking about the present
allocation. He is asking about the present allocation
He is asking about additional allocation

[Translation]

SHRI DEVENDRA PRASAD YADAV
Tamil Nadu. Karnataka and Goa

it includes

[English]

MR SPEAKER : You can collect the information
and give it to the hon. Member

[Transiation]

SHR!I DEVENDRA PRASAD YADAV We have
received a letter from Andhra Pradesh only yesterday
For all other states. | have the figures with me We are
going to take a decision about Andhra Pradesh during
this week

SHRIMAT| JAYAWANT! NAVINCHANDRA MEHTA
In the Annexure-6 of the written answer the hon Minister
has said that this quota has been allocated on the
basis of 1991 census and not on the basis of 1996
census. Quota for Mumbai. Maharshtra and other State
should be given on the basis of 1996 census. | would
like to know the amount of quodta proposed to be
released keeping in view the ensuing festivals?
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SHR!I DEVENDRA PRASAD YADAV : Census is
carried out after every 10 years. We release the quota
to the states on population basis. But under special
circumstances and during natural calamities, we have
been releasing enhanced quota and we will continue to
do so.

SHRI RAMENDRA KUMAR : So far soft coke and
sugar are concerned, 100% quota is lifted. but same is
not the case with wheat and rice the reason being the
former are sold in black market while there is not much
diference in the P.D.S. and market prices of wheat and
rice and they are, therefore. not lifted. Whether
Government propose to take steps to curb
blackmarketing of soft coke and sugar?...(Interruptions)

SHRI DEVENDRA PRASAD YADAV : | have written
only day before yesterday to all the states to cheek
diversion it any. ot kerosene sugar. soft coke or other
items. It is under their control.. (Interruptions)

[English]

SHRI RAMENDRA KUMAR ' He is misleading the
House.

[Translation]

SHRI DEVENDRA PRASAD YADAV : It is under the
jurisdiction of state to check diversion. We are also
making efforts in this direction. | had raised this issue
in the Chief Ministers conterence ana exhorted them
that it was their responsibility to check diversions. |
have given correct answers to the points raised by hon.
Members...(Interruptions) SHRI RAM KRIPAL YADAV
Sir, the people of the country know, and | am asking
with that spirit.. (Interruptions) the entire country is
concerned. People want to know the present stock
position of wheat rice and sugar. My second question
is : whether we are going to face starvation like situation
this year and whether there is need to import foodgrains.
| want answer to these three questions.

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker,
Sir, as per the data available with me, the stocks as on
1-7-1996 are : rice 128 lakh tonne, wheat 145 lakh
tonne and sugar 115 lakh tonne. The stocks are likely
to go up because season ends in September. So, the
Government have sufficient stock of foodgrains and there
is no shortage and hence no question of going in for
import. The Government shall not allow even one person
to die of starvation

SHRI SHIVRAJ SINGH : Sir. Madhya Pradesh is
also not getting full quota of kerosene and sugar It has
a population of 6 crore at present. It is getting only half
of its quota A Sugar based on the norms of 425 gram
per unit and it can never reach the poor people in the
villages. So, | would like to know from the hon. Minister
what steps he proposes take to increase Madhya
Pradesh's sugar quota to 425 gram per unit and also to
augment its quota of kerosene as it is used by very
common man and, not by Tatas, Birlas and Hindujas.
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because the United Front Government is committed to
the welfare of the poor?

SHRI DEVENDRA PRASAD YADAV : We release 3
lakh 69 thousand tonne of levy sugar every month for
the entire country and for Madhya Pradesh this month's
allocation is 28,127 tonne. As for increase in quota, it
is released on the basis of 425 gram per unit

[English]
This is on the basis of population census of 1991.

[Translation]

But we have received demands from Madhya
Pradesh, Andhra Pradesh. Maharashtra, Assam etc. for
increasing the quota on the basis of present population
and Government is considering the question of
increasing this quota.

[English]
MR. SPEAKER : Please ask your guestion now.

[Transiation]

SHRI SHIVRAJ SINGH : The time by which he
proposes to increase the quota?...(Interruptions)

[English]

SHRI A.C. JOS : Sir, as far as Kerala is concerned.
| have got a very important question.

MR. SPEAKER : You ask that

SHRI AC. JOS : The Government of Kerala was
given 12,500 tonnes of sugar this year. But at the same
time. sugar prices have been raised to a very great
extent. This way, every time. we have been incurring a
loss of about Rs.1.200. which means that the Kerala
Civil Supplies Corporation will be losing Rs.2 45 crore
a month or about Rs.30 crore per year. There is a Fund
called the Sugar Price Equalisation Fund. But the
Government is not releasing money to it The State
Govemment has released Rs.6.7 crore which was given
by the Food Corporation of India. Even though the
Kerala State Civil Supplies Corporation functions well,
controls wells. yet the public distribution system is going
to come-to a grinding halt. The Chief Minister as well
as our Food Minister had written to the Minister about
this. My question is : Will the Government take action
to release money to the Sugar Price Equalisation Fund
as early as possible?

[Transiation]

SHRI DEVENDRA PARASAD YADAV . Sir. sugar is
the single essential item which is sold at a consumer
price of Rs 9.05 per k.g throughout the country He has
demanded increased quota. The market prices of sugar
have gone upto Rs. 14 to Rs 18 per kg it is the
responsibilty of the state Government to manage market
price. We have exercised some control on sugar. It is
supplied at Rs. 9.05 through Public Distribution System.
Kerala is managing very well.
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[English]

SHRI A.C. JOS (Idukki) : What about releasing
money to the Sugar Price Equalisation Fund?

[Translation]
Quality Programmes

+

*233. KUMARI UMA BHARATI :
DR. RAMKRISHNA KUSMARIA :

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Government have received
complaints regarding poor quality of Doordarshan
programmes during the last one year:

(b) if so. the details thereof and the action taken
thereon.

(c) whether the Government propose to ban
obscene films and programmes on all channel of
Doordarshan: and

(d) it so. the time by which this is likely to be
implemented?

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHRI C.M.
IBRAHIM) - (a) and (b). Complaints/suggestions
regarding the quality of Doordarshan programmes
are received from time to time. These are taken
into consideration with a view to bring about
improvement in the quality of programmes. However,
no centralised record of such complaints/suggestions is
matintained.

(c) and (d). Doordarshan previews all its
programmes including films before telecast to ensure
that nothing obscene goes on the air

[Translation]

KUMARI UMA BHARAT! - Mr. Speaker. Sir. after the
accident. | am unable to stand on my feet and therefore.
| beg of the House and of you to permit me to speak
while sitting. But | would urge upon the hon’'ble Minister
to take my question very seriously

[English]

MR SPEAKER Yes | have permitted you to keep
sitting while asking the question

[Translation]

KUMARI UMA BHARATI : Sir, | have come here in
the House because of the importance of the question |
have asked. The reply given by the hon'ble minister
Shri C.M Ibrahim 1s the same as was communicated to
me in wnung earher. Can the programmes.
advertisement state and films being telecast over the
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Doordarshan be viewed by father-daughter, brother-
sister, mother-son sitting together in the room? Has the
Ministry of Information and Broadcasting given serious
thought to it? These programmes are destroying and
aberrating the Indian cuitural values. Our culture is being
distorted. Infact. the Doordarshan is playing a major
role in spoiling the future of our younger generation,
our children. who are the future of India. So, | would
like to know from the hon'ble Minister. as he has said
in his answer. the programmes or films are previewed
betore they are telecast over the Doordarshan. who are
the people who preview these programmes and films?
What sort of previewing they do? They approve the
programmes, advertisments. tele-serials and films which
are not at all worthy of telecast of obscene and vulgar
tilms. programmes! The people responsible for
previewing should be got examined by the psychiatrist.
May | know the panticulars of the persons entrusted with
the job of previewing?

SHRI C M IBRAHIM : Had | given complete answer.
then, nothing would have been left for you to put your
supplementaries.

KUMAR!I UMA BHARAT! : Much would have been
left. He has not given anything. He need not bother
about this.

SHRI C.M. IBRAHIM : Sir, the Doordarshan
programme telecast accounts for 140 hours per week
and recently a delegation from the High Court viewed
100 films and they found 77 films acceptable out of 82
films. Only 5-6-7 films were certified as unworthy of
being viewed by children. We have a population of 90
crore and each one of them has his own way of thinking.
It is very difficult to satisty all of them If the CFCB clears
a programme showing half clad pictures and vulgar
scenes, it iIs not accepted by the people.. (Interruptions)

JUSTICE GUMAN MAL LODHA
accepting...(Interruptions)

SHRI C M IBRAHIM - You may accept it. What |
mean to say is that there is STAR T V. and other foreign
channels As far as Doordarshan is concerned. it does
receive complaints We have tried comprehensively to
check objectionable scenes. The High Court had
referred to the judgement given by a metropolitan
Magistrate that the entire programme should be certified
by the Central Film Censor Board. But it is very ditficult
to constitute committees for 150 hour programmes How
many committees will | set up? | will have to close down
the Doordarshan | cannot telecast programmes here

(Interruptions) | will have to stage Bhairavi
..(Interruptions)

KUMARI UMA BHARATI : Sir. he is not giving
relevant answer. This will no do...(Interruptions).

Who is not

[English]
MR. SPEAKER . Let him compiete please.
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[ Translatio nj

SHRI C.M. IBRAHIM : | am myself a vocal singer
...(Interruptions)

KUMARI UMA BHARATI : Please reply to the
questions | have asked.

[English]

JUSTICE GUMAN MAL LODHA : How can you dety
the High Court...(Interruption's) It has given orders.

[Translation]

SHRI C.M. IBRAHM . | am myself a,Vocal Singer.
How can | say this? -

KUMARI UMA BHARATI - Sit. | am not asking what
style he sings. what style he dances | only want to
know the names of those who do.previewing.

SHRI C.M. IBRAHIM : | am standing here to answer
these questiovns

KUMARI UMA BHARATI : He is #aking too much
. time to answer the question

SHRI C.M. IBRAHIM : | would like to assure the
hon'ble members that a consultative committee is being
constituted and whatever observations are made by the
Committee for containing obscenity my department will

accept and implement these observations. She can tell .

me how should | do? | am prepared tc accept whatever
decisions the Consultative Committee may take. It 1s
only 6 weeks ago the orders were passed and we shall
try our best to comply with them. The telecast of certain
advertisements have been over ruled by my sister
Sushmaiji. | called for the file yesterday and | found the
decision correct. | ordered to stop telecast thereof We
are not prepared to view then...(Interruptiors)

SHRIMATI SUSHMA SWARAJ : What you did 1s
very good.

[English]

SHRI C.M. IBRAHIM : Yes | have done that when
you have taken a step - and you are like my sister -
How can | reverse it

[Translation]

SHRIMAT| SUSHMA SWARAJ That i1s why | asked
you to see the decision taken by me. (/nterruptions) It
is good that you okayed my decision. | am grateful to
you

KUMARI UMA BHARATI : Sir. second part of my
question is very small. They are going to constitute a
Consultative Committee. | would like to know the time
by which it would be constituted. We have been
struggling for the last three years to stop telecast of
obscene scenes over Doordarshan. Shri K.P. Singh Deo
was the Information and Broadcasting Minister at that
time. The hon'ble Minister must commit the time limit of
constituting consuitative committee on the floor ot this
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House...(Interruptions)

SHRI C.M. IBRAHIM - This is the job of the hon'hie
Speaker...(Interruptions) | am in tavour of that
...(Interruptions)

SHRIMATI JAYAWANT| NAVINCHANDRA MEHTA -
You should give more representation to women members
in this committee

SHRI C. M. IBRAHIM ' | agree with you | also want
more representation for women

[English]

MR SPEAKER : Mr Minister. the consultative
committee has to be constituted by the Ministry of
Parliamentary Aftairs

[Translation]

DR. RAMKRISHNA KUSUMARIA : Sir. the hon'ble
minister has in his reply said that no record of complaints
and suggestions is maintained. Will he foiget what we
are discussing here and the syggestions being made
by us and | am sure he will for§et The government i1s
not very serious about it. May | know whether members
of Parliament will be_  included in the preview
committee? The satellite channels are broadcasting more
obscene pragrammes. What steps are being taken to
check them.

SHRI C M IBRAHIM . Sir, | would like to say that we
receive hundreds of complaints daily and | have ordered
only yesterday that an officer ot the rank of Deputy
Director should be given charge of resolving these
complaints and the complaints should be feeded into
the computer A Weekly Action Taken Report should be
submitted not only to the Director General. Doordarshan
but to the concerned Minister also

As tor cpntrolling the foreign channels. we do have
adequate official machinary and some other issues
are also involved. The Supreme Court's directions are
there. We shall try our best to stop them when it is
convenient

(English]

SHRI MANORANJAN BHAKTA Mr Speaker Sir
while replying. the hon Minister has agreed that a
large number of complaints are being received and the
Department is trying to resolve them in order to improve
the quality of the programmes  In the last few years, the
Doordarshan coverage has expanded to a large extent
and a number of new studios have also come up |
would like to know from the hon Minister. in view of
this. whether he has brought sufticient number of staft
to man these studios and to improve the quality of the
programmes It not what action has he taken to appoint
adequate pumber of staft?

SHRI C M IBRAHIM Sir. what the hon Member
has said is true. If the hon. Minister of Finance had
been present here. my problem would have been solved
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We are running short of 2,200 people. We have sent a
request to the Ministry of Finance. There are about sixty
six television stations which could not be opened even
after completion, for lack of staff. Once the Ministry
of Finance clears it, we will have sufficient number of
staff.

[Translation]

SHRI SUBRATA MUKHERJEE : | hope the hon'ble
Minister will take seriously the answer given by him.
For some time. nude and obscene scenes in
advertisement slots are being telecast just to earn
money. Whether the Minister will prohibit telecast of
obscene and vulgar advertisements alongwith obsecene
TV. programmes?

SHRI C.M. IBRAHIM : We shall try to prohibit telecast
of such scenes if complaints are received.. (Interruptions)

DR. SATYANARAYAN JATIA : Sir. | would like to
know from the hon'ble Minister, what steps he proposes
to take to check foreign broadcasts which are not worth
telecasting and viewing. The TV programmes or serials
are not only entertainment. They must be purposeful
and must have some aims behind them so. we must
make a day today preview of the quality and contents
of such programmes. Whether he proposes to setup
any committee to select the programmes for telecast?

SHRI C.M IBRAHIM : Sir, | am thankful to the hon'ble
Member for giving a good suggestion. He has said that
the teleserials should be purposeful. Earlier. we had
three hour serials and now we telecast serials
continuously for three years | want some restriction on
the number of episodes. The maximum number of
episodes should ideally be 26, it may go up to 50. but
it is going even upto 600. We are not putting any
restriction. | have instructed my officers to put up files
to me immediately. As far as possible their time should
be reduced. There may be some technicality in this
regard but that will also be resolved at an appropriate
time.

Promotion of tourism

*225. SHRI K.D. SULTANPURI - Will the Minister
of TOURISM be pleased to state

(a) the States where the Union Government have
taken steps to promote tourism:

(b) whether any provision has been made to
promote tourism in the country, particularly in Himachal
Pradesh;

(c) it so, the details of the tourist spots for which
tunds are being provided:

(d) whether, the tourism industry has registered.

heavy decline during the last three years; and

(e) # so, the details thereot?
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[English]

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF TOURISM (SHRI SRIKANTA JENA):
(a) to (e). A statement is laid on the table of the
House.

STATEMENT

Identification, development and promotion of tourism
spots in the country are primarily the responsibility of
the State/Union Territories. The Department of Tourism,
Govt. of India, release central financial assistance for
development and promotion of tourism in all the States
and Union Territories on receipt ot Specific project
proposals sent by them which are complete in all
respects and on the basis of interse priority and
availability of funds. The details of projects sanctioned
during the year 1995-96 in respect of Himachal Pradesh
are as follows:-

S.No. Name of the Amount sanctioned

project/scheme (Rs. in lakhs)

HIMACHAL PRADESH
1. Construction of yatri niwas at

Bharmour, Chamba 45.66
2. Construction of tourist complex

at Khadrala, Shimla 29.83
3. Construction of tourist complex

at Rohru, Distt. Shimla 29.83
4. Tourist complex at Dalhousie 29.83
5. Tourist complex at Solan 29.83
6. Tourist complex at Kufri 29.83
7. Tented accommodation 10.00
8. Angler huts 6.00
9. Tourist complex at Chindi (Mandi) 2983
10. Tourist complex at Palampur 3598
11. Tourist complex at Saravari 2983
12. Wayside facilities at Ghaga 29 83
13. Fairs and festivals 18.92
14. Publicity 18.19

Total 373.39

The tourism industry has not registered any decline
during the last three years.

[Translation]

SHRI K.D. SULTANPURI : Sir, the hon'ble Minister
in his reply has given the breakup of Rs.373.39 lakh
sancfioned for the promotion and development of tourism
in Himachal Pradesh. All the |.T.D.C. hotels are built to
promote tourism. Whether the government will include
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Himachal Pradesh, which is a hilly state and most parts
of which receive snow fall, into the central plan for
development of tourism?

SHRI SRIKANT JENA : The Government of India
will definitely help the Himachal Pradesh Government
it any proposals for the promotion of tourism in the
state are received.

SHRI K.D. SULTANPURI : Sir, the J & K is affected
by terrorism - ofcourse, now peace has prevailed there
and the tourists have diverted to Manali, Remaka and
Shimla. In view of this, whether the Government of
India will forward any proposal to the State Government
for development of tourist places like Kasauli, Sapatu.
Jatog, Nahan and Remka. There are some spots which
receive snowfall the whole year and these places are
in my constituency. Whether he will take steps to promote
tourisms in these places or will leave it to the will of
State Government? Whether Government of India is
prepared-to provide subsidy or assistance to those who
are interested or want to take initiative in promoting
tourism and want to set up Hotels there?

[English]

SHR! SRIKANTA JENA : Basically, to encourage
tourism, there is an action plan which was announced
in 1992. There are many proposals which are pending
in respect of Himachal Pradesh; and we have also
assisted from our side, in respect of the proposals which
were sent by the Government of Himachal Pradesh. A
special circuit is also being proposed. In the national
action plan of 1992, there is 'Kullu-Manali-eh’ circuit
which was identified and the intensive development ot
this travel circuit is being considered.

[Translation]

Besides. if private entrepreneurs or banks come
forward to set up hotels there, they can be given all the
tacilities available under 1992 Action Plan. We would
definitely help there.

WRITTEN ANSWERS TO QUESTIONS

[Translation]
Austerity Measures

‘224 SHRI VINAY KATIYAR -
SHRI O.P. JINDAL -

Will the Minister of CIVIL AVIATION be pleased to
state : .

(a) whether his Ministry has decided to adopt
austerity measures;

(b) i so, the details thereof;
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(c) the extent of austerity measures proposed to be
taken; and

(d) the amount likely to be saved theretrom during
1996-977?

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHRI C M.
IBRAHIM) : (a) to (c). Instructions on austerity measures
issued by the Government from time to time are being
followed by this Ministry. This has been a continuous
process.

(d) While finalising budget estimates of this Ministry
for 1996-97. the likely savings arising out of austerity
measures have already been kept in view However,
exact savings during the current financial year cannot
be quantified at this stage.

[English]
Allotment of time to Advertisement

*226. SHRI SRIBALLAV PANIGRAHI - Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state

(a) whether there was a contract by his Ministry
regarding allotment of advertisements times/siots betore
and after the serial Jai Hanuman and Krishna:

(b) it so. the details thereof:

(c) the. amount earned by the Doordarshan thropgh

the above advertisements. serial-wise. and \

(d) the reasons for giving blanket time to private
producers for sponsorship etc ?

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHRi C M
IBRAHIM) : (a) There is a contract between Doordarshan
and pyoducers

(b, Shri Krishna is being telecast on DD-I at a
minimum guarantee fee of Rs 25 lakhs (per episode)
with the gponsors getting Free Commercial Time (FCT)
of 490 seconds. It any additional spots are booked.
Doordarshan charges @ Rs.85.000/- per ten seconds.
Serial Jai Hanuman is being teiecast on DD-2 at a
minimum guarantee fee of Rs 8.2 lakhs (per episode)
and the sponsors are given an FCT of 720 seconds.

(c) The details are as under -

Shri Kinshna Rs.562.02 Lakhs (Gross) tor
12 episodes telecast from
28 04.96 to 21 07 96

Rs 57 .40 lakhs (Gross) for 7
episodes telecast from
09 0696 to 21.07.96

(d) No blanket time is given.

Jai Hanuman
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Modernisation of Postal Services

*227. SHRI MOHAN RAWALE : Will the Minister of
COMMUNICATIONS be pleased to state :

(a) whether the Department of Posts had initiated a
plan for mechanisation and modernisation of postal
services in the country during the current Plan period:

(b) if so. the details thereof:

(c) the extent to which achievements have been
made in this regard as on March 31. 1996:

(d) the plan outiay provided in the Eighth Five Year
plan for the purpose and the amount utilised upto March
31. 1996 on this account: and

(e) the schemes proposed to be taken up to make
turther improvements in the postal services?

THE MINISTER OF COMMUNICATIONS (SHRI BEN!
PRASAD VARMA) : (a) to (e). The Eighth Five Year Plan
objectives of the Department of Post. inter alia.
envisaged modernising the system by induction of
technology. The objective is to be achieved through
induction of Computer based technology in different
areas of activities with specitic emphasis on counter
services.

The specific programmes of mechanisation and
modernisation formulated for this purpose are :

- Introduction of computer based multi-purpose
counter machines.

- Automatisation of mail processing in
important large centres

- Setting up of Very Small Aperture Terminals
(VSAT) Network for speedy transmission of
money orders and provision of other value
added services.

- Use of computers for Savings Bank. Postal
Life insurance (PLI) and Speed Post
operations

- Modernisation of the counter services and
the front office through upgradation of work
environment and improved customer facilities.

Providing upgraded operational equipments
in more important offices to speed up work
processes and eliminate drudgery of work

The extent of achievements in the schemes for
mechanisation and modernisation. the plan outlay
provided in the Eighth Five Year Plan for the purpose
and the amounts utilised upto March 31 1996 are
indicated in the enclosed statement | Statement |l and
Statement-ili respectively

The schemes introduced are being consolidated
for wider coverage and optimal utilisation of
resources in order to extend the benefit of technology
to a larger section of customer including those In the
rural area
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STATEMENT-I

Physical Achievement in the Schemes during the
First four years of the Eighth Plan period

Achievement

S. Name of Scheme Target
No. Eighth as on 31.3.96
Five Year Plan Plan

1. Upgradation of Technology

a. Installation of 5000 2300
Multipurpose counter
machines

b. Mechanisation ot 3 2
Mail Handling

c. Installation of 75 (Stations) 51 (Stations)

VSAT network
d. Modernisation of
Post Offices

e. Installation of - 2
Track & Trace system
tor Speed Post

t. Electronic Franking - 40
Machine

g. Machine Made 25000 18000
hand cancellor

No specific 481
target set

h Stamp cancelling No target 255
machine set

2 Postal Lite Insurance

a. Computerisation of 11 11
PLI work in Circles

3 National Savings

a. Computerisation of 5HOs 5HOs
counter operations in
post offices

b Savings Bank Control No target 107
Organisation set
computerisation

4. Materials Management

a. Computernisation of 46 46
Postal Store Depots

STATEMENT-II

Plan Outlay Provided in the Eighth Five Year Plan
1992-97 for Mechanisation and Modornisat/on

Scheme Eighth Plan Outlay
(In Rs. Crores)
1 2
1 Upgradation of Technology 132.53 -
2 Postal Lite Insurance 577




37 Written Answers SRAVANA 3, 1918 (Saka) Written Answers 38
1 2 STATEMENT
3. National Savings 2.50 Speed Post Network
4. Materials Management ' 4.90 S. Name of the Circle No. of Name of
T v No National the
otal 145.70 Speed centres
Post
Centres
STATEMENT-IlI
. 1 2 3 4
F ™ T
unds utilised upto M;rch' 31,1996 Under‘ va(/ous 1 Andhra Pradesh 4 Hyderabad
schemes of Mechanisation and modernisation .
Tirupati
Scheme Expenditure Anticipated Total V§jayawada
upto Expenditure as on Visakhapatnam
31.3.95 during 313.96 2 Assam 2 Guwahati
95-96 ;
(Rs. in (In Rs. (Rs.n ) Silchar
crores) crores  crores) 3. Bihar 4 Dhanbad
- Jamshedpur
1. Upgradation of Patna
Technology 5594 46 82 103 74 Ranchi
Postal Lite 140 163 3 Delhi 1 Delhi
3. National Savings 098 "  Mgiged with Scheme-| Gujarat 3 Ahmedabad’
4. Materials 154 - 047" 201 Surat
. . - N Vadodara
Total . 5986- .4892 10878 6 Haryana 2 Faridabad
B o : Gurgaon
, ) 7 Himachal Pradesh 1 Shimla
Speed Post Service J &K > Jammu
Srinagar
228. SHRI DEVI BUX SINGH 9 Karnataka 3 Bangalore
Will the Minister of COMMUNICATIONS be pleased Mangalore
to state : 10. Kerala 7 Aluva
(a) the names of the metropolitan/cities in the ::gz::kode
;ountry |r.\ which Speed Post Service has been Kollam
introduced: Kottayam
(b) the position of Speed Post in comparison to the Thriruvanantha-
private courier companies in the country, puram
T
(c) whether the Speed Post Service is running in rissur
loss due to private courier companies: and 11 MP 4 Bhopal
Indore
(d) it so, the steps taken by the Government to Raipur
make the above service profitable? Gwalior
- THE MINISTER OF COMMUNICATIONS (SHRI BEN! 12 Maharashtra 5 Mumbai
PRASAD VARMA) ' (a) National Speed Post Service Nagpur
has been introduced in 70 cities. as per details given Panay
in enclosed statement Pune
(b) Speed Post S is well positioned vis-a-vi Nasik
peed Post Service is well positioned vis-a-vis
Private Courier companies in the country. 13. NE. 3 Agartala
Imphal
(c) No Sir, Speed Post generates additional revenue Shillong
for the Department. 14 Orissa 2 Bhubaneshwar
(d) In view of (c) above, does not arise. Cuttack
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1 2 3 4

15. Punjab 3 Chandigarh
Jalandhar

Ludhiana

16. Rajasthan 3 Jaipur
Jodhpur
Udaipur
Coimbatore
Madras
Madurai
Pondicherry
Salem
Trichy
Tirupur
Kanchipuram

17. Tamil Nadu 8.

18. Uttar Pradesh 9 Agra
Allahabad
Dehradun
Gorakhpur
Lucknow
Meerut
Moradabad
Kanpur
Varanasi

Calcutta
Howrah
Siliguri
Gangtok’

19. West Bengal 4

Price of Wheat and Rice

SHRI NITISH KUMAR
JUSTICE GUMAN MAL LODHA :

Will the Minister of FOOD be pleased to state :

*229.

(a) whether the Food Corporation of India has
increased the prices of wheat and rice in the open
market several times during the last years.
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(b) if so, the details of prices increased in each
time during 1993-94 and till date, item-wise;

(c) whether these price hikes, instead of
controlling the prices have increased the possibilities of
further hike in foodgrain prices in the open market of
the country:

(d) if not, the reaction of the Government thereto:
and

(e) whether the FCI sells foodgrains in the open
market in order to check market price of foodgrains?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) :
(a) and (b). Statements indicating the changes in prices
of open sale of wheat and rice of domestic consumption
by Food Corporation of India from 1993-94 till date. are
at enclosed statement-l and Il and Statement-lll and |V
respectively. Price of wheat were reduced on six
occasions and increased on seven occasions and prices
of rice were reduced on six occasions and increased
on four occasions.

(c) and (d). Open sales of rice and wheat by FCl
had a sobering eftect on the market prices of wheat and
rice. In absence of the open sales market prices of
wheat and rice would have registered a much higher
rise.

(e) FCI was allowed to make open sales of wheat
and rice on the foliowing important grounds:

(i) to release much needed storage space for
fresh procurement,

(11) to reduce the carrying cost of stocks with
FCI;

(iti) to exercise as a measures of marketing
intervention for a sobering eftect on the open
market prices;

(iv) to reduce, to some extent the burden on food
subsidy

STATEMENT-I

© Sale Price of Wheat fixed for the Months of Nov.'93 to March, 95

(Rate Rs /per MT)

S.No. Name of the State  Nov. Dec.93 Feb.& Apr. May., Aug. & Oct. & Dec. Jan 85
93 & Jan. Mar.94 94 June, Sept. Nov.94 94 to Mar

95 July, 94 94 95

1 2 3 4 5 6 7 8 9 10 11
1. Punjab/Haryana/U P. 3850 3850 4100 4100 4100 4150 4200 4150 4100
2. Delhi 4050 4050 4250 4250 4200 4250 4300 4200 4150
3. Rajasthan 4000 3950 4150 4150 4150 4200 4250 4200 4150
4 J & KHP 4000 4000 4200 4200 4200 4250 3300 4200 4150
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1 2 3 4 5 6 7 8 9 10 11
5. Maharashtra 4450 4400 4650 4500 4500 4550 4600 4550 4500
6. Gujarat 4300 4250 4450 4350 4350 4400 4450 4400 4350
7. MP 4100 4000 4200 4100 4100 4150 4200 4150 4100
(4100)* :
8. West Bengal/Orissa 4400 4250 4400 4350 4350 4400 4450 4400 4350
9. Bihar 4300 4190 4350 4300 4300 4350 4400 4350 4300
10 Tamil Nadu 4500 4500 4750 4600 4600 4650 4700 4650 4600
11. Andhra Pradesh 4450 4450 4700 4550 4550 4600 4650 4600 4550
12. Karnataka 4550 4550 4750 4600 4600 4650 4700 4650 4600

13. Kerala 4600

4600 4800 4600 4600 4650 4700 4650 4600
* Price of wheat in M. P under open sale redeced to Rs 4100/-wef 4 394

e e o el e e e s e e At Mt A1 e . e e Aot~ e e e et et St e | A

STATEMENT-lI

Open Sale Price of Wheat fixéd for the months of April 1885 to July 1956
Rate Rs Per MT

S. Name of the April to 28th Cct Cemre'

Nov @5 April-

No. State © July.95 Aug to 95 to Mar July96
Sept.95 ap

1 2 3 4 " 5_ - 6 ' o 7’ o V Bw

1. Punjab 4100 4150 4150 Chandigarh 4150 4410

2. Haryana 4100 4150 4150 Chandigarh 4150 4410

3. Delhi 4150 4200 4150 Delhi 4150 4410

4. UP 4100 4150 4150 Lucknow 4300 4600

Kanpur 4300 4600

Varanasi 4360 4660

Rajasthan 4150 4200 4250 Japur 4300 4600

Himachal Pd 4150 4200 4250 Shimla 4250 4550

7. J&K 4150 4200 4200 Jammu 4200 4500

Srinagar 4200 4500

8. Bihar 4300 4350 4400 Patna 4420 4720

Ranchi 4450 4750

Assam . - 4450 ‘Guwahati ‘4450 4900

10. Orissa 4350 4400 4475 Cuttack 4500 4800

Bhubaneshwar 4500 4800

11. West Bengal 4350 4400 4475 Calcutta 4510 4810

Siligun 4520 4820

12 Madhya Pradesh 4100 4150 4250 Indore 4350 4650

Gwalior 4280 4580

Raipur 4430 4730

13. Gujarat 4350 4400 4500 Ahmedabad 4570 4870

Surat 4570 4870

14. Maharashtra 4350 4450 4550 Bombay 4600 4900

Nagpur 4560 4860

15. Andhra Pradesh 4550 4600 4600 Hyderabad 4650 4950
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Vishakhapatnam 4670 4970
1 2 3 4 5 6 7 8
16. Karnataka 4550 4600 » 4650 Bangalore 4670 4970
Mysore 4690 4990
Belgaum 4690 4990
17. Tamil Nadu 4550 4650 4650 Madras 4680 4980
Coimbatore 4700 5000
Madurai 4710 5010
18. Kerala 4550 4650 4700 Cochin 4740 5040
Trivandrum 4740 5040

In case of open sale at Depots at other centres. the rate fixed for nearest major centre shall apply w.et November,
1995

The price of wheat tfor Port Towns and areas within 50 Kms. thereof is Rs 4773/- with effect from 16.1 96 & Rs 5073/- with
effect from 14 96

Berellly has been added as additional centre with price of Rs 4150/- per tonne we! 1296 & Rs.4410/- wef 1496
"Enhanced to Rs 4600 we ! December 1995

STATEMENT-lI

Open Sale Price of Rice Fixed for the Months of Feb 94 to September, 1995

S Name of Feb./ May June/ Aug./ Oct94 wet Nov./ Jan. April
No. the State Mar./ 94 July Sept. 11084 1710 Dec. 95 to 1995
April 94 94 to 94 94 to to

94 16.10.94 Mar95 Sep.95

1. Punjab 6500 6600 6550 6550 7150 7050 7050 7000 7000
2. Haryana 6600 6600 6550 6500 7150 7050 7050 6950 6950
3. UP 6600 6600 6550 6550 7150 6800 6800 6800 6800
4 Rajasthan 6600 6600 6550 6550 7150 6900 6900 6800 6800
5 J&K 6600 6600 6550 6550 7150 6900 6900 6800 6800
6. Delhi 6700 6700 6600 6600 7200 6900 6900 6700 6700
7 Maharashtra 6800 6800 6700 6650 7250 6800 6800 6600 6600
8  Gujarat 6800 6800 6700 6650 7250 6800 6800 6600 6600
9 Madhyua Pradesh 6600 6600 6550 6550 7150 6700 6700 6600 6600
10. W Bengal 6600 6600 6550 6550 7150 6800 6800 6600 6600
11 Bihar 6600 6600 6550 6550 7150 6800 6800 6600 6600
12. Onssa 6600 6600 6550 6550 7150 6750 6750 6650 6650
13. Tamilnadu 7000 6900 6700 6650 7250 6800 6800 6600 6600
14  Karnataka 7000 6900 6700 6650 7250 6800 6800 6600 6600
15 Andhra Pd 6600 6600 6550 6550 7150 6700 6700 6600 6600
16 Kerala 7100 7000 6700 6650 7250 6800 6800 6800 6800

Note Price of Fine Rice was Rs 200/- per MT less than that of Super Fine Rice during Feb 94 to May 94 in all Regions except
in AP where the price of Fine Rice Was Rs. 100/- per MT less than that of super fine Rice From June 94 to Sept 95,
the price of fine rice 1s Rs 300/- per MT less than that ot super fine rnce
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Open sale price of Rice ftixed for the month of October. 1995 to July. 1996

(Rates Rupees/per MT)
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S No. Name of the State _C_)ét_gbeL_QS - _M_Novembef,m%ﬁ Dec 95 to June. 96  July. 1996
fine super- fine super- fine super-* tine super-*
fine fine tine fine
1 Punjab 6700 7000 6750 7050 7050 7350 7050 7350
2. Haryana 6650 6950 6780 7000 7000 7300 7000 7300.
3 Utter Pradesh 6500 6800 6600 6900 6900 7200 6900 7200
4. Rajasthan 6500 6800 6550 6850 7000 7150 7500 7650
5. J&K 6500 6800 6500 6800 6680 7000 6680 7000
6. Delhi 6400 6700 6700 7000 6740 7060 6740 7060
7 Maharashtra 6300 6600 6450 6750 6630 6950 7130 7450
8. Gujarat 6300 6600 6450 6750 6630 6950 7130 7450
5. Madhya Pradesh 6300 6600 . 6450 6750 6630 6950 7130 7450
10 W Bengal 6300 6600 6450 6750 6630 6950 7130 7450
11 Bihar 6300 6600 6450 6750 6630 6950 7130 7450
12 Orissa 6350 6650 6450 6750 6630 6850 7130 7450
13 Tamilnadu 6300 6600 6450 6750 6630 65850 7130 7450
14  Karnataka 6300 6600 6450 6750 6630 6950 7130 7450
15 Andhra Pd. 6300 6600 6450 6750 6630 6950 7130 7450
6300 6600 6450 6750 6630 6950 7450

16 Kerala

[English]
Private Sector Airlines

‘230, SHRI K P SINGH DEO : Will the Minister of
CIVIL AVIATION be pleased to state :

(a) whether any co-ordination exists between Indian
Airlines and the private airlines about the routes on
which the later operate

(b) whether the Government give any direction to
private airlines to operate on specific routes which are
not covered by Indian Airlines

(c) whether the Government also specifies the
number of thghts which ditterent private airlines operate
per week and

(d) f so

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHRI CM
IBRAHIM) (a) and (b) Airline operators are free to
choose their routes. However as per the existing
guidelines laid down by the Government all scheduled
operators are required to deploy in the North-East
Jammu & Kashmir Andaman & Nicobar and

the details thereof?

7130

* The price of nce for port towns and areas within 50 Kms thereof, will be Rs 50/- per tonne less than the Export price

Lakshadweep atleast 10°: of their capacity deployed
on trunk routes ’

(c) No. Sir

1d) Does not arise

Export of Foodgrains

‘231 SHRI BL SHARMA PREM

SHRI PRABHU DAYAL KATHERIA
Will the Minister ot FOOD be pleased 1o state

(a) the gquantum of surplus toodgrains available for
international trading tor the last three years and current
year. year-wise and graimn-wise

(b} the avenues being exploited for eftective and
proper disposal of such surplus foodgrains in the globat
grain market and

{c1 the likely impact ot export on prices and
availability ot foodgrains for domestic consumption?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION {SHRI DEVENDRA PRASAD YADAV;
(a) It 1s not possible to estimate precisely surplus
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foodgrains for export. However. during the last three
years and current year, upto 30th April. 1996 the
following quantities of foodgrains were exported :

(In lakh tonnes)

Year Rice Wheat Coarse grains Pulses
1993-94 7 .68 Neg. 1.48 0.44
1994-95 8.91 0.87 0.84 0.51
1995-96 5513 617 0.28 0.61
199697 1.93 1.50 0.01 N.A

(upto Apnl 1996)

Neg Neglgible 1e below 500 tonnes
N A. Not Available

EXIM Policy on foodgrains is decided having regard
to production. availability and stock position of
foodgrains with the government. in such a way that
export of foodgrains does not adversely affect the food
security of the country As per the present EXIM policy.
export of rice is allowed on OGL. (Open General
Licence). Export of wheat. coarse grains (excluding
hybrid jowar produced as Kharif crop) and pulses is
allowed subject to quantitative ceilings released from
time to time. Export of Kharif hybrid jowar is also allowed
on OGL.

(b) The steps being taken for boosting export of
foodgrains inciude conducting publieity campaigns
sending delegations abroad. participating in international
Trade Fairs. inviting potential buyers and providing
financial assistance to exporters for improving qualty.
packaging. brand promotion of products and for
conducting market surveys.

c) As stated in reply to part (a). decision for allowing
export of foodgrains is taken after taking into
consideration that the overall food security. domestic
prices and domestic consumption are not adversely
aftected

[Translation]
Film Censor Board

‘232 PROF PREM SINGH CHANDUMAJURA Wil
the Minister of INFORMATION AND BROADCASTING
be pleased to state

{aj whether the approval of the Censor Board 1s
required before release of any fiim. serial ar any other
programme

(b) if so the details thereof:

(c) the number of the members of Film Censor Board
at present:

(d) whether these members represent all the areas
of the country.

(e) it so. the details thereof;
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(f) the tenure of the present Censor Board;

(g) whether the Censor Board has to follow the
prescribed guidelines for giving approval to any such
programme; and

(h) it so. the details thereof?

THE MINISTER OF CIVIL AVIATION AND THE
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a) and (b). Yes. Sir. However,
Government have, under section 9 of the Cinematograph
Act, 1952, exempted all Doordarshan programmes from
the certification provisions subject to the condition that
while clearing programmes for telecast. Doordarshan.
or the concerned Director General, Doordarshan. or the
concerned Director, Doordarshan Kendra. shall keep in
view the film certification guidelines issued by
Government.

(c) The number of members in the Board is 25
(excluding the Chairman).

(d) and (e). Yes. Sir. The details are as follows -

Members Place of
residence
1. Smt. B. Saroja Devi Bangalore
2. Smt. Hemalatha Ramesh Bangalore
3. Smt. G.K Kutti Bangalore
4. Smt. Sudha V. Joshi Mumbai
5 Smt Pushpa Bhart Mumbai
6. Smt. Megha Patil Mumbai
7 Shn Kiran Shantaram Mumba
8. Shri Vinay Kumar Sinha Mumbai
9 Ms. Maitreyi Saha Calcutta
10. Shrni Dipak Bysack Calcutta
11. Smt Pratibha Roy Cuttack
12 Shri Rama Kant Rath Bhubaneshwar
13 Shri Hormohan Bordoloi Guwabhati
14. Smt Jayasudha Madras
15 Smt Sharada Ashokavardhan Hyderabad
16. Shri Turlapaty Kutumba Rao Hyderabad
17 Shri TV Narayana Hyderabad
18. Ms. Sivasankari Madras
19. Smt. Minu Rathod Madras
20. Shn SV Rm Ramanathan Madras
21 Shri Subha Somu Tiruchirapalls
22. Ms Subha Rajan Tampi New Delhi
23 Shri Sukhbir Singh Panwar New Dethi
24 Prof. Sulochana Nair Thiruvanantha-
puram
25. Shri P. Bhaskaran Thiruvanantha-

puram
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(f) The tenure of the members is three years from
7.3.96 or until further orders.

(g) and (h). Yes, Sir. A copy of the guidelines issued
by Government for cenrtification of time is annexed as
Statement.

STATEMENT

Government of India
Ministry of Information And Broadcasting
New Delhi, the 6th Decemeber. 1991

NOTIFICATION

S.0. 836-(E) In exercise of the powers conferred by
sub-section (2) of section 5B of the Cinematograph Act.
1952 (37 of 1952) and in supersession ot the notitication
of the Government of India in the Ministry of Information
and Broadcasting No S.O.9(E). dated the 7th January.
1978, except as respects things done or omitted to be
done betore such supersession. the Central Government
hereby directs that in sanctioning films for public
exhibition, the Board of Film Certitication shall be guided
by the following principles

1. The objectives of film certification will be to
ensure that -

(a) the medium of film remains responsible
and sensitive to the values and standards
of society;

(b) artistic expression and creative freedom
are not unduly curbed:

(c) certification is responsive to social
change:

(d) the medium of film provides clean and
healthy entertainment, and

(e) as far as possible, the film is of aesthetic
value and cinematically of a good
standard.

2. In pursuance of the above objectives, the Board
of Film Certitication shall ensure that -

(i) anti-social activities such as violence are
not glorified or justified.

(ii) the modus operandi of criminals. other
visuals or words likely to incite the
commission of any offence are not
depicted.

(iii) scences -

(a) showing involvement of children n
violence as victims or as prepetrators
or as forced witness to violence. or
showing children as being subjected
to any torm of child abuse:

(b) showing abuse or ridicule of
physically and mentally handicapped
persons; and
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(iv)

(x1)

(xin)

(xiit)

(xiv)

(xv)

(xvi)

(xvii)

(xviit)
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(c) showing cruelty to, or abuse of,
animals, are not presented
needlessly;

Pointiess or avoidable scenes of violence.
cruelty and horror. scenes of violence
primarily intended to provide
entertainment and such scenes as may
have the eftect of desensitising or
dehumanising people are not shown:.

scenes which have the effect of justitying
or glorifying drinking are not shown.

scenes tending to encourage. justify or
glamorise drug addiction are not shown.

human sensibilities are not offended by
vuigarity. obscenity or depravity.

such dual meaning words as obviously
cater to baser instincts are not allowed:

scenes degrading or denigrating women
in nay manner are not presented:

scenes involving sexual violence against
women like attempt to rape. rape or any
form of molestation. or scenes of a similar
nature are avoided. and if any such
incident is germane to the theme. they
shall be reduced to the minimum and no
details are shown:

scenes showing sexual perversions shall
be avoided and if such matters are
germane to the theme they shall be
reduced to the mimimum and no details
are shown;

visuals or words contemptuous of racial,
religious or other groups are not
presented:

visuals or words which promote
communal. obscurantist. anti-scientific
and anti-national attitudes are nor
presented:

the sovereignty and integrity of india Is
not called in question

the security of the State i1s not jeopardised
or endangered

friendly relations with foreign States are
not strained:

public order is not endangered.

visuals or words involving defamation of
an individual or a body ot individuals, or
contempt of court are not presented:

EXPLANATION Scenes that tend to
create scorn. disgrace or disregard of
rules or undermine the dignity ot court
will come under the term “contempt of
Count” and
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(xix) national symbols and emblems are not
shown except in accordance with the
provisions of the Emblems and Names
(Prevention of Improper Use) Act. 1950
(12 of 1950)

3. The Board of Film Certification shall also ensure
that the film -

(i) 1s judged In its entirety from the point of
view of its overall impact: and

(i) 1s examined in the light of the period
depicted in the film and contemporary
standards of the country and the people
to which the film relates. provided that
the film does not deprave the morality of
the audience.

4. Films that meet the above-mentioned criteria
but are considered unsuitable -for exhibition to
non-adults shall be certified for exhibition to
adult audience only.

5. (1) While certifying films for unrestricted
public exhibition. the Board shall ensure
that the film is suitable for family viewing.
that is to say. the film should be such that
all the members of the family including
children can view it together

(2) If the Board. having regard to the nature.
content and theme of the film. 1s of the
opinion that it is necessary to caution the
parents/guardian to consider as to
whether any child below the age of twelve
years may be allowed to see such a film
the film shall be certified for unrestricted
public exhibition with an endorsement to
that effect

(3) It the Board. having regard to the nature.
content and theme of the film s of the
opinton that the exhibition of the film
should be restricted to members of any
profession or any class of persons. the
film shall be certified for public exhibition
restrnicted to the specialised audiences to
be specified by the Board in this behalf

6. The Board shall scrutinise the titles of the films
carefully and ensure that they are not
provocative. vulgar offensive or violative of any
of the above-mentioned guidelines

Foot Note - Notification No 5/5/77-F(C) dated 7 1 78
published in the Extraordinary Gazette of India Part |i
Section 3 sub-section () dated 7178 as S O 9(E,

Amended by -

(1) Notitication No 5/5/77-F(C) dated 27 1 79
published as S.O 618 in the Gazette of India
Part Il Section 3 sub-section (ii) dated 17 279
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(ii) Notification No. 805/2/83-F(C) dated 7.5.83
published as S.0.356(E) in the Gazette of India
Extraordinary Part Il Section 3. sub-section (ii)
dated 7.5.83.

(i) Notification No. 805/4/89-F(C) dated 11.8.89
published as S.0.2179 in the Gazette of India.
Part 1l. Section 3. sub-section (ii) dated 9.9.89.

[File No.805/1/90-F(C)]
Sd/-

(S.Lakshmi Narayanan)
Joint Secretary to the Government of India
Tele 383857

[English]
Income trom Cochin Airport

‘233. SHRI! XAVIER ARAKAL : Will the Minister of
CIVIL AVIATION be pleased to state

(a) the average monthly income from the Cochin
Airport In Kerala:

(b) the amount spent for the improvement of the
Airport:

(c) whether there are any plans to accommodate
the passengers and cargo in that airport. and

(d) it so. the details thereof?

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND SROADCASTING (SHRI C.M
IBRAHIM) : (a) Cochin Airport belongs to Indian Navy
Airports Authority of India (AAl} maintains a Civil
Enclave The average monthly incomes of AAl and
indian Navy from Cochin Airport are Rs 17.16 lakhs
and Rs.7 lakhs respectively

(b) In the Eighth Five Year Plan period AAl has
spent Rs.215 87 lakhs on improvements of Cochin
Airport

(cj and (d) The terminal building at Cochin Airport
has a capacity to handle 300 passengers at a time AAl
has a proposal for the extension/moditication of the
existing departure/arrival lounges The prelimiary
drawings and the cost estimates tor the modification/
extension are under preparation The work is expected
to be taken up towards the end of this year There i1s no
proposal to construct a carge complex at Cochin at
present ’

[Translation]
Setting Up of Sugar Mills

‘234 SHRI PAWAN DIWAN -
SHRI MAHESH KANODIA

Will the Minister of FOOD be pleased to state -

{a) whether the Government give incentives for
setting up of sugar mills:



53 Written Answers

(b) it so, the details thereof during the last three
years;

(c) whether there is any proposal under
consideration of the Government to encourage the
applicants for setting up of sugar mills in the backward
areas. and

(d) if so. the details thereotf?

THE MINISTER OF FOOD AND MINISTER OF CIViL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHR!I DEVENDRA PRASAD YADAV) :
(a) to (d). The Government announced an Incentive
Scheme on 10th March. 1993 for setting up of new
sugar factories and expansion projects licensed/to be
licensed during the period 7.9.90 to 31.3.94. The
incentives are in the form of higher free-sale quota
subject to the fulfiiment of various conditions stipulated
in the Incentive Scheme. Incentives have been given to
27 New Sugar factories during the last three years. The
Incentive Scheme is applicable mainly to sugar units
set up/expanded with a capacity of 2500 TCD. The
Scheme also covers the sugar factories established
with a minimum capacity of 1750 TCD in the areas
decalred as industrially backward by the Government of
India Ministry of Industry

Production of Sugar

*235. SHRI PRAMOD MAHAJAN
DR. LAXMINARAYAN PANDEY .

Will the Minister of FOOD be pleased to state

(a) the total production of sugar in the country during
1994-95 and 1995-96.State-wise:

(b) the quantity of sugar stored as reserves for
domestic use during the above period. year-wise:

(c) the quantity of sugar exported out of the total
reserved stock during the above period. year-wise:

(d) the quantity of sugar stock with the sugar mills
at the end of June 1996: and

(e) the expected production and consumption of
sugar during the current year?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHR! DEVENDRA PRASAD YADAV) -
(a) A statement showing State-wise production of sugar
during the whole season 1994-95 and 1995-96 upto
22nd June. 1996 1s enclosed

(b) the entire quantity of sugar produced is released
as per the authorisation issued by the Directorate of
Sugar and is. therefore. available for domestic use, if
deemed necessary.

(c) During 1994-85 énd 1995-96. ten lakh tonnes of
sugar have’been notified tor commercial export. Against
this. as per the information: received from the exporting
agency ISGIEIC. 9.11 lakh tonnes have been contracted
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for purposes of export. The quantity shipped out upto
11.7.1996 was 594 lakh tonnes.

(d) The sugar factories held 115.39 lakh tonnes
(Prov.) of sugar as on 22.6.1996.

(e) The production of sugar in the sugar season 1st
October. 1995 to 30th September. 1996 is expected to
be about 162 lakh tonnes. Against this. the sugar
released by way of levy and offtake of freesale sugar
in the market accounted for 92.63 lakh tonnes between
1st October. 1995 and 22nd June. 1996. The indicative
additional requirement ot sugar for the period upto the
close of the sugar season i.e. 30th September. 1996
would work out to be 33 46 iakh tonnes. In total therefore.
the consumption during the sugar season 1995-96
would work out to about 130.00 lakh tonnes

STATEMENT

Statewise production of sumar during the whole
season 1994-95 and 1995-96 (upto 22nd June. 1996)

(fakh tonnes)

State 1994-95

1995-96

upto 22.6.96
Punjab 3.19 6.31
Haryana 343 4.52
Rajasthan 018 0.31
Uttar Pradesh 3609 4317
Madhya Pradesh 070 1.29
Gujarat 7.59 1126
Maharashtra 50.25 53.03
Bihar 394 378
Assam 007 007
Orissa 0 44 0.82
West Bengal 007 0.08
Nagaland 001 001
Andhra Pradesh 874 8.58
Karnataka 12.25 12.01
Tamil Nadu 18 59 1312
Pondicherry 062 054
Kerala 011 011
Goa 016 019
All India 146 43 169.20
[English]

impact of Economic Reforms Programme

‘236. SHRI BIR SINGH MAHATO Will the Minister
of CIVIL AVIATION be pleased to state

(a) whether there has been visible improvement in
airport infrastructure and services since the introduction
of the economic reform programmes: and

(b) if so. the details thereot?
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THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHRI C.M.
IBRAHIM) : (a) and (b). The Economic reform programme
has encourage the operation of private airlines in the

domestic sector. Consequently. airports have been made

more customer friendly. with augmentation of passenger
amenities for better baggage handling and check in
facilities. Adequate facilities for private airlines have
been provided for parking and maintenance of aircraft.
New terminal buildings to cater to increased number of
passengers have been commissioned. In addition to
the major airports 14 airports are also being developed
for limited international operation.

[Translation]
Connecting All District Headquarters with STD

‘237  SHRI VIRENDRA KUMAR SINGH : Will the
Minister of COMMUNICATIONS be pleased to state

(a) whether there is any proposal under
consideration of the Government to connect all the
District Headquarters of the country with STD facility.

(b) it so. by when:; and

(c) the details of the District headquarters already
connected with STD facility. State-wise?

THE MINISTER OF COMMUNICATIONS (SHRI BENI
PRASAD VARMA) ' (a) and (b). All the 522 District
Headquarters in the country have already been
connected with STD facility.

(c) The details are given in enclosed statement.

STATEMENT

Details of District Headquarters (D H Qs) Mrh STD
Facility As on 30.6.96

S No Name ofr State

Total DHQS

1 2 3

) Andhra Pradesh 23
2 Arunachal Pradesh : 13
3. Assam 23
4. Bihar 55
5 Goa 2
6. Gujarat 19
7. Haryana 17
8. Himachal Pradesh 12
9. Jammu & Kashmir 14
10. Karnataka 20
11. Kerala 14
12  Madhya Pradesh 45 )
13. Maharashtra 31
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1 2 3
14. Manipur 8
15. Meghalaya 7
16. Mizoram 3
17.  Nagaland 7
18. Orissa 30
19. Punjab 17
20. Rajasthan 31
21 Sikkim 4
22.  Tamil Nadu 25
23. Uttar Pradesh (E) 42
24 Uttar Pradesh (W.) 26
25  West Bengal : 18
26. Tripura 4
Total 510
Union Territories
1. Andaman Nicobar 2
2. Dadra Nagar Haveli 1
3 Chandigarh 1
4 Damand & Diu 2
5 Delhi 1
6. Lakshadweep 1
7. Pondicherry 4
Total 12
[English]

Development of Scheduled Castes
And Scheduled Tribes

*238. SHRI K.S.R. MURTHY : Will the Minister of
WELFARE be pleased to state :

{a) whether it is a fact that under Special Component
Plan and Tribal Sub-Plan. 22% of the Government's
Plan budgets are to be earmarked for the development
of SCs/STs:

(b) if so. whether any allocation has been made in
this regard: and

(c) if not. the reasons therefor?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) : (a) According to guidelines of
the Government, the proportion of total Plan outlays of
the States and Union Territories to be earmarked for the
Special Component Plan and Tribal Sub-Plan should
be at least equivalent to the proportion of the Scheduled
Castes and Scheduled Tribes in the total population of
the respective States/Union Territories. Similarly, the
Central Ministries/Departments are expected to earmark
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a proportion of Plan outlays for Special Component
Pian and Tribal Sub-Plan equivalent to the proportion of
Scheduled Castes and Scheduled Tribes constitute
24 .56% of the total population as per 1991 census.

(b) Yes. Sir. 26 State Governments/Union Territory
Administrations. and various Central Ministries/
Departments. have allocated funds under the Special
Component Plan and/or the Tribal Sub-Plan. However.
in many cases these allocations have been significantly
lower than envisaged in the Government guidelines

(c) Does not arise.

Consumer Courts

'239. SHRI JAI PRAKASH AGARWAL : Will the
Minister of CIVIL SUPPLIES. CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to state

(a) the number of consumer courts in the National
Capital Region of Delhi as on date and locati on thereof

(b) whether the Government propose to set up some
more new consumer courts:

(c) if so. the time by which these are likely to be set
up: and

(d) if not the reasons therefor?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV)
(a) At present one State Consumer Despute Redressal
Commission at Vikas Bhavan. | P Estate. New Delhi
two District Consumer Dispute Redressal Fora. (i) in Tis
Hazari Court. Delhi and (ii) in IT| Institutional Area
Mehrauli. New Delhi are functioning in the National
Capital Territory of Delhi.

(b) to (d). The Conusmer Protection Act 1986
provides for setting up of additional District Fora
depending upon the work load However. the
responsibility for creating additional District Forum rests
with the State Governments/UT Administrations.

Restriction of Ration

‘240. SHRI MULLAPPALLY RAMACHANDRAN
DR. MAHADEEPAK SINGH SHAKYA
Will the Minister of CIVIL SUPPLIES. CONSUMER

AFFAIRS AND PUBLIC DISTRIBUTION be pleased to
state

(a) whether the Government are considering any
proposal to restrict ration through PDS only to the poor
people:

(b) if so. the details thereof.

(c) whether the Government also propose to bring
down the prices of items being sold through the Public
Distribution System:
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(d) if so. the extent to which the prices of rice and
wheat are likely to come down:

(e) whether the Government have formulated any
plan to identify the poor for this purpose. and

(f) if so. the details thereof?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV)
(a) to (f). Government proposes to streamiine the Public
Distribution System with its focus on the poor. At the
Conference of the Chief Ministers held on 4th-5th July.
1996. the matter was discussed The Conterence
welcomed the proposal to streamline the Public
Distribution System with focus on the population ‘Below
Poverty Line and issue of foodgrains to them at specially
subsidised prices The details are being worked out In
consultation with the State Governments

HRA to Employees of NSCFDC

1720. SHRI GIRDHARI LAL BHARGAVA
SHRI RAM TAHAL CHOUDHARY :

Will the Minister of WELFARE be pleased to state

(a) whether employees of National Scheduled
Castes and Scheduled Tribes Finance and Development
Corporation are entitled to House Rent Allowance

(b) it so. the details alongwith the governing rules
thereot:

(c) whether it is a fact that such rules have been
made with retrospective effect resulting Iin huge
deduction from salaries of the employees.

(d) it so. the reasons therefor.

(e) whether employees are entitied to HRA even If
their spouses reside in Government accommodation
either allotted or otherwise. and

(f) f so the details thereot?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) : (a) Yes. Sir

(b) Employees of the Corporation are entitled to
House Rent Allowance as per the rates given below -

Station

HRA °. on Basic
Delhi. Bombay Calcutta & Bangalore 30%
Other A Class Cities 25%
Other cities 15°%

(c) and (d) No such rules have been made with
retrospective eftect resulting in deduction from
employees’ salary However HRA already paid to 24
out of 122 employees who were actually not entitied to
draw HRA as per rules for residing/shanng government
accommodation. has been regulansed and necessary
adjustments were made in their cases
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(e) and (f). No employee is entitied to HRA it their
spouses reside in government accommodation.

[Translation]
Posts and Telegraph Office Building in Rajasthan

1721. PROF. RASA SINGH RAWAT : Will the
Minister of COMMUNICATIONS be pleased to state :

(a) the number of Post Offices and Telegraph Offices
working at present in Rajasthan and the break up of
Post Offices and Telegraph Offices out of them which
are functioning in departmentally owned buildings and
rented buildings separately. district-wise and category-
wise:

(b) the number of new Post Offices. sub Post Offices
and Telegraph Offices likely to be opened this year in
the State. district-wise;

(c) the proposed scheme to provide postal tacility
in every Panchayat-headquarters in the State: and

(d) the number of Housing colonies for Posts and
Telegraph employees in the State. district-wise?

THE MINISTER OF COMMUNICATIONS (SHRI BENI
PRASAD VARMA) -

(a) Department of Post

There are 55 Head Post Offices and 1387 sub-
Post Offices functioning in Rajasthan at present.
Details of district-wise and category-wise
break-up of these post offices functioning
-in departmentally owned buildings and
rented buildings is given in the enclosed
statement |

Department of Telecom

The number of Telegraph offices working at
present in Rajasthan is 47. The break-up of
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(b)

(c)

(d)

STATEMENT-I
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Telegraph offices which are functioning in
departmentally owned buildings and rented
buildings separately. district-wise and category-
wise is given in the enclosed statement Il.

Department of Post

It is proposed to open 5 extra departmental
branch post offices and 10 departmental Sub-
Post Offices under Annual Plan 1996-97 in
Rajasthan. The district-wise targets are not
allocated at post offices are opened keeping in
view the norm-based justification and merits of
each case.

Department of Telecom.

Regarding opening of new Telegraph Oftices.
no target is fixed as Telegraph facility is provided
on demand and justitication of traffic

There is no specific plan to provide post office
tacility in every panchayat headquarters in the
state of Rajasthan. Post Offices are progressively
opened under Annual Plan Schemes subject to
tultiiment of departmental norms and availability
of resources. However, preference is given to
those Grame Panchayat villages where there
are no post offices at present Facility of daily
delivery of mails is available in all the villages
ot Rajasthan.

Department of Post

Details regarding the number of :ousing
colonies for employees of Department of Post in
Rajasthan. district-wise is given at statement Ili.

Department of Telecom.

The total number of Housing colonies for
Telegraph employees in Rajasthan is 58. The
details of these housing colonies district-wise is
given at statement V.

Details of Post Offices in Rajasthan functioning in departmentally owned buildings and reneted buildings district-
wise and category-wise

S.No Name of District

Post Offices in Departmental

Post Offices in rented buildings

buildings

Head Post Departmental Head Post Departmental

Offices sub-post offices offices post offices
1 2 3 4 5 6
1 Ajmer 4 12 94
2. Alwar 3 07 61
3. Banswara 01 20
4. Baran - 01 15
5 Bharatpur 3 04 1 46
6 Barmer 1 05 - 31
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°

1 2 3 4 5 6
7. Bhilwara 1 11 - 38
8. Bikaner 1 05 - 39
9. Bundi 1 01 - 18
10. Chittorgarh 1 05 - 40
11 Churu 2 08 - 42
12. Dausa 1 09 - 20
13 Dholpur 1 03 - 18
14. Dungarpur 1 06 - 24
15. Hanumangarh 1 03 - 24
16. Jaipur 5 25 - 109
17 Jalore 1 04 - 16
18. Jaisalmer 1 04 - 14
19. Jhalawar 1 01 - 20
20. Jhunjhunu 1 08 1 60
21, Jodhpur 2 07 - ' 62
22. Kota 2 04 - 43
23. Nagpur 3 09 - 46
24 Pali 2 10 - 48
25  Rajsamand . 01 : 17
26. Sawai Madhopur 3 03 - 49
27. Sikar 4 16 - 59
28. Sirohi 1 08 - 13
29. Sriganganagar 1 06 - 30
30. Tonk 1 05 - 19
31. Udaipur 3 10 - 50
Total 53 202 2 1185
STATEMENT-II

Details of Telegraph Offices in Rajasthan functioning in departmentally owned buildings and rented buildings
district-wise and category-wise.

S.No. Name of District Departmental Building Rented Buildings
cTO ~ DTO cTO DTO
1 2 3 4 5 6
1. Ajmer 01 01 - 01
2. Alwar . . 01
3. Banswara - 01
4 Barmer - 01 . 01
5. Bharatpur - 01
6. Bhilwara - - - 01
7. Bikaner - 01
8. Bundi - 01 - .
9. Chittorgarh - - - 01
10.  Churu - - - 02
11.  Dholpur e - - 01
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1 2 3 4 6
12 Dungarpur - - 01
13 Sriganganagar 01 01
14. Hanumangarh 01 -
15 Jaipur 01 01 04
16 Dausa 01 -
17 Jaisalmer - - 01
18. Jalore - - 01
19 Jhalawar 01
20 Jhunjhunu - 01
21 Jodhpur 01 - 02
22. Kota 01 01
23 Baran - 01 -
24 Nagaur - 02
25 Pah - 01 01
26. Sawaimadhopur - 01
27. Sikar 01
28 Sirohi - 01 -
29 Tonk - 01
30 Udaipur 01 01
31 Rajsamand - - 01
Total 05 15 27
STATEMENT-IIl 1 P 3
Details of number of housing colonies for the 14 Dungarpur 2
employees of the Department of Post in Rajasthan
(District-wise) 15 Hanumangarh 1
- 16. Jaipur 10
S No Name of Distt No. of Housing colonies 17, Jalore 1
] 2'*‘” : 3 18 Jaisalmer 1
— - 19. Jhalawar 1
1 Aymer 9 20. Jhunjhunu 3
2 Alwar 5 21 Jodhpur 5
3 Banswara 2 22 Kota 3
4 Baran 23. Nagaur 4
5 Bharatpur 2 24 Pal 2
& Barmer 3 25 Rajsamand 1
7 Bhiwara 5 26 Sawai Madhopur 6
8  Bikaner 3 27 Sikar 3
9 Bundi 1 28 Sirohi 4
10 Chittorgarh 1 29, Sriganganagar 4
11 Churu 3 30 Tonk 6
12 Dausa 4 31. Udaipur 4 B
13 1 Total 100

Dhotpur
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STATEMENT-IV

Details of number of housing colonies for the
Telegraph employees in Rajasthan (District-wise)

SNo. Name of Distt.

No. of Housing colonies

1. Ajmer 4
2. Alwar 7
3. Banswara 1
4. Baran 1
5. Barmer 3
6. Bharatpur 3
7. Bhilwara 1
8 Bikaner 2
9. Bundi 1
10.  Chittorgarh 1
11. Churu
12 Dausa -
13. Dholpur 1
14. Dungarpur 1
15. Hanumangarh 1
16. Jaipur 6
17. Jaisalmer 1
18. Jalore 1
19.  Jhalawar 1
20 Jhunjhunu 2
21. Jodhpur 3
22. Kota 3
23. Nagaur 2
24. Pali 4
25. Rajsamand
26 Sawai Madhopur 2
27. Sikar
28  Sirohi 2
29. Sriganganagar 1
30. Tonk 1
31 Udaipur 2
Total 58
Note A block of staft quarters of more than one at a place

has been considered as a colony

International Film Festival

1722. SHRI SANAT KUMAR MANDAL : Will the
Minister of INFORMATION AND BROADCASTING be
and pleased to state :

(a) whether any guidelines have been laid down
for holding of the International Film Festival in either of
the four metro cities:
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(b) it so. the details thereof and if not. the reasons
therefor and the manner in which the venue is selected:

(c) whether the place of the next International Film
Festival has been selected:

(d) it so. the details thereof. and
(e) if not. the time by which it is likely to be selected?

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHRI C M.
IBRAHIM) : (a) and (b). The venue of the festival is
decided every year by rotation from among the major
tilm producing centres in India besides New Delhi. taking
into account all relevant factors

(c) Yes. Sir

(d) The next International Film Festival will be held
at Thiruvananthapuram (Kerala).

(e) Does not arise.

[English]
Employment in Tobacco Sector

1723. SHRI RAMCHANDRA VEERAPPA : Will the
Minister of LABOUR be pleased to state

(a) whether there is a proposal to protect
employment in the tobacco. cigarette and bidi sectors:

(bj) it so. the details thereof. and

(c) the measures proposed to enhance employment
in these sectors?

THE MINISTER OF LABOUR (SHRI M
ARUNACHALAM) : (a) No such proposal s under
consideration at present as there seems to be no
signiticant threat of unemployment among beedi workers
at present.

(c) Several labour laws viz.. the Beedi & Cigar
Workers (Conditions of Employment) Act. 1966. the
Minimum Wages Act. 1948 the Payment of Wages Act.
1927 etc. are applicable to beed: workers and protect
their interests. Moreover a number of welfare schemes
in the fields of health. housing. education and recreation
are being implemented by the Government for the
weltare of beedi workers

[Translation]
Producers in Doordarshan

1724 SHRI SOUMYA RANJAN Wil the Minister
of INFORMATION AND BROADCASTING be pleased to
state -

(a) the criteria fixed for according authorisation to
the producers under the Commission programme by
Doordarshan:

(b) the number of producers authorised under the
programme during each of the last three years and
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(c) the names of the programmes produced by them
and the amount paid by Doordarshan in this regard?

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHRI C.M.
IBRAHIM) : (a) Programme requirements of Doordarshan.
Track records of the Director. Executive Producer. Writer.
Crew etc. are taken into consideration while authorising
outisde producers to produce programmes on behalf of
Doordarshan.

(b) The details are as under :

1993-94 - 207

1994-95 - 314

1995-96 - 84

(c) The information is being collected and will be
laid on the Table of the House

Foreign Tours By Al Flights

1725. SHRI RAJENDRA AGNIHOTRI : Will the
Minister of CIVIL AVIATION be pleased to state :

(a) whether any proposal has been under the
consideration of the Government to make it compulsory
for the Ministers and officers ot travel by Air India on
their foreign tours where such services are available:

(b) if so. the details thereof: and

(c) the time by which the proposal is likely to be
implemented?

THE MINISTER OF CIVIL AVIATION AND THE
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a) to (c). Under the existing
instructions n force foreign travel for which costs are
borne by the Government of India are required to be
undertaken on national carriers. where their services
are available on the required days.

(English]
Tourism Infrastructure in Kerala

1726 SHRI RAMESH CHENNITHALA
SHRI KODIKUNNIL SURESH .

Will the Minister of TOURISM be pleased to state

(aj whether the tourism infrastructure in Kerala
remains undeveloped:

(b) the amount of Central assistance made available
for tourism development during each of the last three
years.

(c) whether there is any proposal to involve private
sector in the development of tourism infrastructure in
Kerala. and

(d) f so. the details thereof?

JULY 25, 1996
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THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF TOURISM : (SHRI SRIKANTA JENA)
- (a) and (b). The development of tourism infrastructure
is an on-going process and is primarily the responsibility
of the State Government. However. the Central
Department of Tourism sanctioned financial assistance
to the tune of Rs.589.45 lakhs to Kerala Goverhment for
the development of Tourism projects during the last
three years as per the details given below -

Year Amount Sanctioned
(Rs. in lakhs)
1993-94 97 .40
1994-95 307.05
1995-96 185.00

Total 589.45

(c) and (d). The Government of Kerala has identified
two areas for attracting private investment The first area
is Veli-Aakulam in Trivandrum district and the other is
Bekal in northern Kerala.

Agriculture Labourers

1727. SHRI SANDIPAN THORAT : Will the Minister
of LABOUR be pleased to state : '

(a) whether the Government have received the
report of National Commission on Agriculture labour:

(b) it so. when and the main recommendations made
by the Commission:

(c) whether the Government have processed the
recommendations and details of action taken/proposed
thereon: and

(d) the mechanism proposed to regulate the working
conditions of agriculture labour and ensure a fair deal
for them?

THE MINISTER OF LABOUR (SHRI M
A INACHALAM) . (a) to (c). Information is being
collected and will be laid on the Table of House

(d) A proposal tor a Central legislation for
agriculutral - »rkers is at an advanced stage of
consideration ot the Government.

Child Labour

1728. SHRI KRISHAN LAL SHARMA  Will the
Minister of LABOUR be pleased to state .

(a) whether enforcement of Child Labour
(Prohibition and Regulation) Act. 1986 rest with the
State Governments and the enforcement machinery in
some of the States is weak:
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(b) if so. the details thereof:

(c) whether the Government have taken any
measures to strengthen that machinery: and

(d) if so. the details thereof. and the results achieved
so far?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) : (a) to (d). As the enforcement of
Child Labour (Prohibition & Regulation) Act. 1986 rests
with the State/UT governments. they are expected to
have strong suitable enforcement machinery themselves
for this purpose. With a view to upgrading the functional
efficiency of enforcement personnel at the State level.
the V.V. Giri National Labour Institute. NOIDA and four
state labour institutes have undertaken programmes for
training of labour and factory inspectors. So tar. 598
inspectors have been trained.

[Translation]

Residential Schools for Spastic And
Handicapped Children

1729. SHRI RAJESH RANJAN ALIAS PAPPU
YADAV : Will the Minister of WELFARE be pleased to
state -

(a) whether the Government propose to open
residential schools for spastic and handicapped children
in various pars of the country:
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(b) it so. whether the Government are considering
to open a residential school in Purnea. Bihar. and

(c) it so. the details thereof?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) (a) No, Sir. However.
Residential Schools for Spastics and handicapped
children set up and run by Non-Governmental
Organisations are assisted financially by the Government
to the extent provided under the scheme under which
the application has been submitted by the concerned
non-Governmental Organisation.

(b) and (c).
consideration.

No such proposal is under

[English]
Branch Post Offices and Sub-Post Offices

1730. SHRI KODIKUNNIL SURESH : Will the
Minister of COMMUNICATIONS be pleased to state the
number of Branch Post Offices and Sub-Post Offices
sanctioned/set up during each of the last three years.
State-wise year-wise and till date?

THE MINISTER OF COMMUNICATIONS (SHRI BEN!
PRASAD VARMA) : The details of number of Extra-
Departmental Branch Post Offices and Departmental
Sub-Post Offices sanctioned during the last three years
and till date, year-wise and Post Circle-wise are given
in the Statement enclosed.

STATEMENT

Details of Number of Extra Departmental Branch Post Offices & Departmental Sub Post Offices Sanctioned During
Last three Years And Till Date, Postal Circle-wise And year-wise.

S No. Name of Circles

No. of Post Oftices sanctioned during

1993-94 1994-95 1995-96 1996-97
EDBOS DSOS EDBOS DSOS EDBOS DSOS EDBOS DSOS

1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 12 7 4 2 3 1
2. Assam 26 6 1 - 1
3 Bihar 90 5 1 2 3
4. Delhi 8 - 1 2 2
5 Gujarat 15 5 2 1 3
6. Haryana 16 5 1 2 3
7. Himachal Pradesh 90 2 1 2
8. Jammu & Kashmir 23 1 2
9. Karnataka 15 8 1 3 1 -
10. Kerala 30 5 14 3
11. Madhya Pradesh 30 5 - - 3
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1 2 3 4 6 7 8 9 10
12 Maharashtra 30 19 4 3 - 3
13. North-East 40 4 - - . N
14. Orissa 42 4 - - .

15. Punjab 7 7 1 1 3 - 1
16 Rajasthan 30 5 6 -
17. Tamil Nadu 8 4 2 - 3 - -
18. Uttar Pradesh 93 13 - 3 2
19. West Bengal 20 2 -

Total 667 115

31 4 53 2 20

* EDBOS Extra Departmental Branch Post Offices
* DSOS . Departmental Sub Post Offices

Supply of Poor Quality Food

1731. SHRI P.C. THOMAS : Will the Minister of
CIVIL AVIATION be pleased to state

(a) whether complaints have been received by the
Government regarding poor quality of food being served
on Indian Airlines and Alliance Airlines Flights:

(b) if so. the details thereof during the last year and
the current year so far: and

(c) the action taken thereon?

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHRI CM
IBRAHIM) : (a) to (c). Yes. Sir. During the year 1995 and
1996 (upto May 96). 551 and 287complaints were
received respectively. The complaints were attended to
without delay and immediate remedial action was taken
where called for

Regional Language Films

1732 SHRI SDNR WADIYAR . Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state

faj whether the Government propose to promote
regional language hims. and

tb) if so the details thereof?

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHRI CM
IBRAHIM; (a; and (b1 The Government has taken
several supportive measures for the growth of Hindi as
well as Regional language films in the country Every
year 21 feature and 21 non-feature films of cinematic
thematic and aesthetic excellence are selected for the
Indian Panorama section of the International Film
Festival of India This includes Regional Language films

also. The Government has also instituted Annual
National Film Awards in different disciplines of cinema
to encourage production of films of aesthetic excellence
and social relevance. contributing to the understanding
and appreciation of the film culture of different regions
of the country. The Government further recommends the
Panorama and National Film Festival award winning
films to the State Governments and Union Territory
Administrations for exemption trom entertainment tax
Besides. the Government has set up organisations like
National Film Development Corporation which promotes
production of Regional language films and almost 50°.
of the films tinanced by it are in Regional languages
Doordarshan also telecasts the Regional feature films
on National network. DD-Ill. Movie Club and the
respective Regional Kendras in their terrestrial network
as well as Regional Satellite Channels.

Wages For Daily Wage Employees

1733 SHRI AMAR ROY PRADHAN
Minister of LABOUR be pleased to state

Will the

(a) the minimum wages fixed for daily-wage
employees. State-wise

(b) when these wages were fixed last and

(c) the time by which these wages are likely to be
revised?

THE MINISTER OF LABOUR (SHRI M
ARUNACHALAM) (a) and (b) A statement indicating
the available information on range of minimum wages
for unskilled category of workers and the date of
revision for the last revised scheduled employement
in different States/Union Territories is enclosed

(c) It is for the appropriate Government to revise the
minimum of wages as per the provisions of the Minimum
Wages Act. 1948
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Minimum Rates of Wages For the Unskilled Workers In Different States/Union Territories Admunistration

S No. Néme of State Govt./
U T. Administration

10.

11

12

13

14

2

|. State

Andhra Pradesh

Arunachal Pradesh

Assam

Bihar

Goa

Gujarat

Haryana

Himachal Pradesh

Jammu & Kashmir

Karnataka

Kerala

Madhya Pradesh

Maharashtra

Manipur

(for Hill area)
(1.12.88)

(As on 16.96)
Minimum rate of Remarks
Wages & date of
revision
3 4
Rs 11.00 to* Rates vary from employment
Rs.42.40 pd. to employment
(12.2.96)
Rs.21 00 to Rates vary from employment to
Rs.23.00 pd. employment and areas o areas
(1.1 94)
Rs 33 00 to” Rates vary from employment to
Rs.3900 pd emioyment
(1.4.95)
Rs.27.30 to Rates vary from employemt to
Rs.39.70 pd employment
(21.12.95)
Rs.21.00 to Rates vary from employment to
Rs 4670 p d employment
(2112.985)
Rs 1500 to* Rates vary from employment to
Rs 47 88 p.d employment (according toc zones)
(21.3.94)
Rs 134082° p.m Single rate for all employment
(1.1.95)
Rs 26 00 pd to Double rates tor all
Rs 4575 pd employment
(1.3 96!
Rs.30.00 pd Single rate for all employment
(13.3.95)
Rs26.00 to* Rates vary from employment to
Rs 37 32 pd employment (according to zones)
(Sept 94)
Rs 1950 to* Rates vary trom employment to
Rs 7640 pd employment (according to zones)
(31.392)
Rs 3330 pd* Rates vary from employment
Rs 4396 pd to employment
(29 1 94)
Rs.8.00 to* Rates vary from employment
Rs 7046 pd to employment (according tc zones)
(29 .6 94)
Rs.3790 pd* Double rate tor all
for (plains) employment
Rs 4200 p d
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1 2 - 3 a
15. Meghalaya Rs.35.00 p.d. Single rate for ail employment
(16.3.94)
16. Mizoram Rs.35.00 pd. Single rate for all
(11.6.93) employment
17. Nagaland Rs.25.00 p.d. Single rate for all
(6.7.92) employment.
18. Orissa Rs.25.00 p.d. Single rate for-all
(4.12.92) employment.
19. Punjab Rs.51.95 to* Single rate for all
Rs.55.58 p.d. employment except Agricuiture
(1.7.95)
20. Rajasthan Rs.32.00 p.d. Single rate for all
(1.1.95) employment.
21. Sikkim NIiL Minimum Wages Act. 1948 is yet to
be extended and enforced.
22 Tamil Nadu Rs.10.00 to* Rates vary from employment
Rs 56.25 pd to employment (according to zones).
(21.7.95)
23. Tripura Rs.11.80 to Rates vary from employment
Rs.26.65 p.d. to employment (according to zones)
(15.5.95)
24. Uttar Pradesh Rs.18.00 to* Rates vary from employment
Rs.48.00 p.d to employment (according to zones)
(13.6.96)
25. West Bengal Rs.17.40 to* Rates vary from employment
Rs 4516 p.d. to employment (According to zones)
v (1.12.93)
26 Andaman & Nicobar Rs.27 00 to Rates vary from employment
Rs.28.00 p d. to employment (according to zones)
(13.8.92)
27 Chandigarh Rs 108450 pm.* Single rate for all
(27.2.90) employment.
28 Dadra & Nagar Rs 3500 to Rates vary from employment
Haveh Rs 40.00 p.d. to employment (according to zones).
(18.5.95)
29 Daman & Diu Rs.35.00 p.d. Single rate for alt
(8.5 95) employment
30 Delh Rs 64 50 pd.* Single rate for all
(1.2.94) employment
31 Lakshdweep Rs 3000 p.d Single rate for all
(1.1.93) employment
32 Pondicherry Rs 19.25 to Rates for agriculturai
Rs 40.20 pd. workers
(24 .7 95)
Il. *Central Government Rs.34.35 to* Rates vary from employment
Rs 62.53 pd. to employment (according to
(12.7.94) areas)
Note “Indicates the provision of Variable Dearness Allowance alongwith mmnimum rates of wages

Figure in bracket under column (3) indicate the date of last revision of basic wage in any scheduled employment
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[Translation]
Telephones in Villages

1734. SHRI LALIT ORAON :
SHRI RAMSAGAR

Will the Minister of COMMUNICATIONS be pleased
to state :

(a) the number of villages in Gumla. Lohardaga.
Ranchi and Plamau district of Bihar and Barabanki
district ot Uttar Pradesh where the teleph: 12 facility is
available:

(b) the number of villages in which this facility is
not available. district-wise:

(c) the time by which the facility is likely to be
provided in these villages:

(d) whether the target fixed to provide telephones
in villages has been achieved:

(e) if so. the details thereof: and
(f) it not. the reasons therefor?

THE MINISTER OF COMMUNICATIONS (SHRI BENI
PRASAD VARMA) : (a) and (b). The details of number
of villages with and without public telephone facility
upto 31.3.1996. are given below

S. District Number of  Number of
No. villages villages
with  public without
telephone public
tacility telephone
tacility
BIHAR
1. Gumla 96 1680
2. Lohardaga 102 1421
3 Ranchi 298 268
4. Plamau 254 2188
UTTAR PRADESH
5. Barabanki 429 1621

(c) Such facility is likely to be provided to these
villages progressively.

(d) to (f). A target of covering all the villages of the
country by 1997 has been fixed in the National Telecom
Policy. Upto 31.3 1996. this facility has been provided
to 216632 villages. The remaining villages are being
covered progressively.

Payment of Air Travel Tax by Private Airlines

1735. SHRI SUSHIL CHANDRA : Will the Minister
of CIVIL AVIATION be pleased to state :

(a) the details of the private airlines which have not
paid air travel tax and other charges payable to various
departments of the Governments:
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(b) the amount outstanding against each of the
private airlines:

(c) whether some new private airlines have
submitted applications for operating air services: and

(d) if so. the details thereot?

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHRI C.M.
IBRAHIM) : (a) and (b). The amount of Inland Travel Tax
Payable to Government and outstanding as on 12.7.96
against each private airlines is at Statement |

The amount of dues outstanding against each of
the private airlines payable to Airports Authority of India
(AAl) as on 31.1.96 on account of landing. parking and
other charges is at Statement Il.

(c) and (d). 7 Scheduled and 19 Air Taxi Operators
are at present operating in the private sector In addition.
No Objection Certificates have been issued to 30 new
applicants to commence services.

STATEMENT |

Name of the Carrier Outstanding amount of

Intand Air Travel Tax

as on 12.7.96.
(Includes interest
and penality)
(Rupees in lakhs)
1. M/s Raj. Aviation (P) Ltd 6176
2. M/s City Link Airways 78.62
3 M/s Air Asiatic Ltd 75.78
4 M/s Continental Aviation (P) Ltd 74 86
5. M/s Goa Airways Aviation 330
6. M/s Jagson Airlines 17.30
7. M/s Span Aviation. Pune 13.22
8. M/s VIF Airways Ltd.. Hyderabad 23.56
9 M/s U.P Airways Ltd. 100.71
10. M/s NEPC Airlines 77 .48
11. M/s Modiluft 304 41
12. M/s East West Airlines 34132
13. M/s Skyline NEPC 363.68
14. M/s Archana Airways 557

STATEMENT 1l

Details ot Amount Oulstanding from Private Airlines
Payable to Airparts Authority of India as on

31011996
S. Name of the Party Amount due
No. ' (Rs. in lakhs)
1 2 3
1. Aenal Services 0.47
2. Archana Airways 1543
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3. Continental Aviation 36.83
4. City Link Airways 0.59
5 Cosmos Flights Ltd. 1.55
6. Damania Airways 128.39
7. Delhi Gult Airways 065
8 Elbee Airlines 387
9 East West Airlines 1185 06
10. Eastern Airways 010
11. Gujarat Airways 276
12 Jet Airways 208 06
13 Jagson Arrlines 20 84
14 KCV Airhnes 0.95
15 Mals Deoghar Airways 032
16 Modiluft Arrlines 248.90
17. Megapode Airlines 024
18 NEPC Airlines 113 20
19. Raj Awviation 4 59
20 Sahara India Ltd 143 .67
21 Span Aviation 420
22 Saraya Aviation Pvt Ltd 10.81
23 Trans Bharat Awviation Pvt Ltd 12 90
24 UP Arxr 3357

25 VIF Airways 15.30

Development of Heritage Tourism
in Rajasthan

1736 SHR! TARACHAND BHAGORA = Will the
Minister of TOURISM be pleased to state

(a) whether there 1s any proposal for Development
of Heritage Tourism in Rajasthan.

(byif so since when the said scheme 1s In operation

(c) the faciities being provided by the Government
of Rajasthan for converting the mansions. forts and
palaces Into Hotels under the said scheme and the
maximum hmit of facilies/assistance likely to be
provided

(d) the number of mansions forts and palaces
converted into Hertage Hotels so far in Rajasthan and

{e) the extent of financial assistance provided to
the owners of the said hotels?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF TOURISM (SHRI SRIKANTA
JENAj . (a) and (b). Yes. Sir. the scheme is in operation
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since 1992.

(c) The Government of Rajasthan has a scheme
from 1993 providing for 20% of the eligible capital
investment or 20.00 lakhs whichever is less for Heritage
Hotel projects anywhere in the state of Rajasthan and
also grant of 25% of the cost of Diesel generating sets
or Rs.50 000/- whichever is less for Heritage projects
as from 66.1994.

(d) There are 30 classitied "Heritage hotels
functioning in Rajasthan at present

(e) Under the above scheme. the Government of
Rajasthan has so far provided assistance of Rs.19.62
lakhs. The Central Government has also released
Rs 63 .15 lakhs under its scheme for Capital and interest
subsidy

Reservation in Public Sector Undertakings

1737 SHRI RAM KRIPAL YADAV : Will the Minister
of WELFARE be pleased to state :

(a) whether 1t 1s a fact that the Public Sector
Undertakings are not following the recommendations of
the Mendal Commission in regard to reservation

(b) if so. whether the Government have made any
review in this regard:

(c) the names of the Undertakings which have
followed the recommenrdations and those which have
not followed: and

(d) the action taken by the Government in this
regard?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) : (a) to (d) The information 1s
being collected and will be laid on the Table ot the
House

[English]
Foreign Investment

1738 SHRI PR DASMUNSI Will the Minister ot
COMMUNICATIONS be pleased to state

(a) whether Mitsubisi. Huandai of Japan and Korea
Republic is engaged in instaliation of Telecom projects
in the country and

(b) the terms and conditions of these companies
specially in investment-sector tll 31.3 957

THE MINISTER OF COMMUNICATIONS (SHRI BENI
PRASAD VARMA) (a) M/s Mitsubishi of Japan is one
of the Foreign Partners in the Joint Venture Company
- M/s RPG Cellular Services Ltd providing Cellular
Mobile Telephone Services in Madras. M/s Huandai of
South Korea I1s not engaged in the installation of a
Telecom. Project in the country.
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(b) M/s Mitsubishi has been granted approval for
holding 1.5% equity (in the total paid up capital of Rs
50 crores of the company) in the Joint Venture Company
mentioned in part (a) above. The approval was granted
by the Government on 26.6.1995.

Child Labour in M.P.

1739. SHRIMATI SUMITRA MAHAJAN ~ Will the
Minister of LABOUR be pleased to state .

(a) whether child labour is still 1n vogue in Madhya
Pradesh and even the basic elementary education
facility has not been provided to them

(b) if so the tacts thereot: and

(c) the steps being taken to stop child labour and
to provide basic elementary education to them?

THE MINISTER OF LABOUR (SHRI M
ARUNACHALAM) = (a) and (b) According to 1981
census. the total number of working children in the
State of Madhya Pradesh was 16 98 lakhs
These working children face various forms of
deprivation including inadequate access to elementary
education

(c) A sernies of steps have been taken to address
the problem of child labour in the country including in
the State of Madhy'a Pradesh. A programme to
rehabilitate children working in hazardous occupations
was announed by Government in August. 1994 So far
5 child labour projects have been sanctioned in Madhya
Pradesh under the National Child Labour Project
Scheme for the districts of Bilaspur. Durg Mandsaur
Rajnandgaon and Surguja for covering 9 800 children
through 138 special schools The children withdrawn
from work are put in these special schools where they
are provided with non-formal education. nutrition. stipend
and health check. in addition an amount of Rs. 24
lakhs has been provided for survey to identify child
labour and an amount of Rs 60 lakhs for district level
awareness generation compaign against the practice of
child labour to 12 districts ot the State

Scheduled Tribe Areas

1740. SHRI GULAM RASOOL KAR = Will the

Minister of WELFARE be pleased to state

(a) whether demands to declare Tehsil Karnah
Rajouri and Poonch Districts of Jammu and Kashmir as
scheduled tribe areas on area basis. and not on
population or caste basis have been received by the
Union Government

(b) it so. the details thereof, and

(c) the steps taken/proposed to be taken by the
Union Government in this regard?
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THE MINISTER OF WELFARE (SHRI BALAWANT
SINGH RAMOOWALIA) : (a) to (c). No. Sir. However
State Government has accorded sanction for declaration
of the tribal population pockets in Poonch and Rajourt
Districts to be covered under the modified area
development approach (MADA) The Ministry of Welfare
has sought for detailed proposal alongwith village wise
total population ST population. indicative maps in
respect of districts. tehsils and blocks etc. for necessary
examination as per the procedure before the approval
by the Ministry

Rehabilitation of Children

1741 SHRI GEORGE FERNANDES
Minister of LABOUR be pleased to state

Will the

(a) whether the Government have sanctioned any
special fund tor rehabihitation of children under the
National Child Labour Project Scheme

(b) if so. the details thereof

(ci whether the Government have now discontinued
the sanction of such tund. and

(d) if so the reasons therefor?

THE MINISTER OF LABOUR (SHRI M
ARUNACHALAM) (a) and (by Government have
sanctioned 76 Child Labour Projects so far under
National Child Labour Project Scheme for rehabilitating
a total of around 1.5 lakh children These projects are
located in the child labour endemic states of Andhra
Pradesh Bihar Gujarat. Karnataka. Madhya Pradesh
Maharashtra. Tamil Nadu Orissa Rajasthan Uttar
Pradesh and West Bengal Apart from this funds have
also been released for survey to identity child labour
and for awareness generation campaign against the
practice of child labour The total expenditure under the
scheme during 1995-96 was Rs 33 90 crores For 1996-
97 the proposed outlay for this programme 1s Rs 54 30
crores

(¢) No Sur.

(d) Does not arise

Super Bazar

1742, SHRI K PRADHANI Wil the Minister of
CIVIL SUPPLIES CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION be pleased to state

(a) the total investment made by the Super Bazar
during each of the last three years

(b) the annual sales of the Super Bazar alongwith
the profit and loss account during the above penod.

(c) whether the Super Bazar has also mobilised
funds through issue of shares during the above period.

(d) if so. the details thereot:
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(e) whether the Government propose to handover
Super Bazar to private sector:

(f) if so. the details thereof: and
(g) the time by which it is likely to be handed over?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) :
(a) According to the audited statements ot accounts of
the Super Bazar. their investment during the last 3 years
is as under :

(Rs. in lakhs)
1992-93 113.26
1993-94 151.66
1994-95 128.10

The accounts for the year 1995-96 are yet to be
audited

(b) According to the audited statements of accounts
of the Super Bazar. the sales and profit during the last
3 years are as follows :

(Rs. in lakhs)
Year Sales Net Profit
1992-93 10303.98 10.83
1993-94 11520.33 41 .64
1994-95 13015.23 22 11

(c) and (d). The details of share capital as per
audited statements of accounts during the last three
years are as under

(Rs. in lakhs)
1992-93 167 .40
1993-94 171.88

1994-95 174 .51

(e) No Sir

(f) and (g) Do not arise

Private Operators

1743 SHRI AMAR PAL SINGH
SHRI ANANTH KUMAR

Will the Minister of CIVIL AVIATION be pleased to
state

(a) whether the Government have constituted a
Committee on encouraging Private operators in Civil
Aviation Sector as reported in the Hindustan Times dated
June 24. 1996

(b) whether Committee has submitted its repor:
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(c) it so. the details{thereof: and
(d) the reaction of the Government thereto?

THE MINISTER OF CIVIL AVIATION AND MINISTR
OF INFORMATION AND BROADCASTING (SHR! C.M.
IBRAHIM) : (a) to (d). No, Sir. However, a Committee
constituted in September. 1994 examines and makes
recommendations on applications for starting air
transport services and import/acquisition of aircraft by

. private operators. The recommendations of the

Committee are submitted to the competent authority for
approval/decision.

[Translation]

Godowns

1744. SHRI RAMASHRAYA PRASAD SINGH :
SHRIMAT)I SHEELA GAUTAM
SHRI RAMESHWAR PATIDAR :

Will the Minister of FOOD be pleased to state :

(a) whether the godowns in rural areas are
microscopic in number under the tribal and hilly regions
of each State:

(b) it so. the reasons therefor. and

(c) the steps taken to improve and upgrade the
existing godowns and also to open adequate number
of godowns in the tribal and hilly areas in each States?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV)
(a) to (c). The Government of India had been providing
central assistance in the form of grants-in-aid for
construction of rural godowns to the State Governments/
Union Territories under the scheme for "Setting up of
Rural Godowns" started in September. 1979. upto 1992-
93. an amount of Rs 4378 crores was provided as
central assistance to various States for setting up of
rural godowns with a total storage capacity of 28 47
lakhs tonnes under this scheme. Against this a total
storage capacity of 21 31 lakh tonnes have been
completed as per reports made available by State
Governments. A statement showing the amount of
central assistance released upto 31.3.93 to the States
and the progress of construction upto 31.3.95 is given
in Statement. This scheme has been transferred to State
sector since 1993-94 as per decision of the National
Development Council and. therefore. it is for State
Governments concern to improve and upgrade the
existing godowns and also to open adequate number
of new rural godowns. The Government of India has not
had any Survey conducted regarding adequacy of
storage facilities in rural areas of the country. FC| does
not undertake construction of small rural godowns.
However. FC| has a phased programme of construction
of godowns in those RPDS districts which do not have
any public sector godown
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STATEMENT

Scheme for Setting up of Rural Godowns Amount of Central Assistance Released to the States since inception
of the scheme upto 31-3-1993 and Progress of Construction of Rural Godowns till 31.3.1995.

(Rs. in crores)

Amount No. of

State No. of Capacity in Capacity
godowns lakh tonnes) of central godowns (in lakh)
approved assistance completed’ tonnes

Andhra Pradesh 446 2.771 362 264 1.786

Assam 10 0.250 0.66 6 0.138

Bihar 172 1.700 200 146 1.450

Goa 5 0.020 010 5 0.020

Gujarat 1136 5544 940 996 4 680

Haryana . 66 0.799 1.1 56 0614

Jammu and Kashmir 14 0.014 0.23

Karnataka 491 1.586 265 382 1.076

Kerala 39 0.355 0.52 14 0.155

Madhya Pradesh ' 468 3.087 256 328 2374

Maharashtra 846 4.238 612 827 4.035

Meghalaya 4 0.040 030 2 0.020

Mizoram 20 0.040 0.20

Nagaland ' 16 0.062 051 10 0 025

Orissa 137 0.748 081 87 0.641

Rajasthan 138 0722 067 81 0.397

Sikkim 36 0083 072 25 0 067

Tamil Nadu 121 1210 131 111 1.110

Tripura 91 0.218 2.18 41 0.100

Uttar Pradesh 520 4 601 7 84 425 2 421

West Bengal 59 0.385 0.27 28 0.201

Total 4835 28473 4378 3834 21311

° As per reports received tll date

Transmitters in Maharashtra

1745. DR G R. SARODE - Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state

(a) the total number of High Power. Low Power and
Very Low Power TV Transmitters in Maharashtra
capacity-wise. and location-wise:

(b) the number of transmitters installed/under
installation so far. alongwith their relay transmissions
capacity: and

(c) the places where these are likely to be installed.
location-wise?

THE MINISTER OF CIVIL AVIATION AND MINISTR
OF INFORMATION AND BROADCASTING (SHRI C.M.
IBRAHIM) : (a) Seventy TV transmitters of varying powers

are. at present. in operation in the State of Maharashtra
The capacity-wise and location-wise details of the said
TV transmitters are given in enclosed Statement |

(b) and (c) Twelve Low Power TV Transmitters
(LPTs) and tour Very Low Power TV Transmitters (VLPTs)
are presently under impiementation in Maharashtra The
capacity-wise and location-wise details of these
transmitters are given in enclosed Statement ||

STATEMENT - |
List of Existing TV Transmitters in the State of
Maharashtra
HPT
Ambajogai
Aurangabad
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Bombay
Bombay (DD 1)
Bombay (DD i)
Nagpur

Pune

LPT

Achalpur
Acot
Ahmednagar
Akluj

Akola
Amalner
Amravati
Arvi

Barshi
Bhusawal
Bid
Brahmapuri
Buldana
Chandrapur
Chikhli
Chiplun
Devrukh
Dhule
Diglur
Garhchirol
Gondia
Hinganghat
Hingoli
Ichalkaranyi
Jalgaon
Jaina
Kankauli
Karad
Karanja
Khamgaon
Kinwat
Kolhapur
Malegaon
Manmad
Mehekar
Mhasle
Morshi
Nanded
Nandurbar
Nasik
Osmanabad
Pandharpur
Parbhani
Pusad
Rajapur
Ratnagin
Rissod
Sangamner
Sangli
Satara
Shahad
Sholapur
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Umerga

Wani

Wardha
Washim
Yavatmal
Nagpur (DD 1)

VLPT

Chikaldhara
Junnar
Karjat

Khed

TRANSPOSER
Aurangabad

HPT High Power Transmitter (10 KW/ 1 KW)
LPT Low Power Transmitter (100 W/ 300 W)

VLPT/Transposer Very Low Power Transmitter/Transposer
(10 W)

STATEMENT - Il

List of TV Transmitters under Implementation in the
State of Maharashtra

LPT

Shirpur
Navapur
Mangaon
Khopoli
Mahad
Umarkhed
Satana
Sironcha
Chandur
Aheri
Chikoli
Ambet

VLPT

Malwan
Malkapur
Bhokar
Badlapur
LPT Low Power Transmitter (100 W/300 W)
VLPT Very Low Power Transmitter (10 W)

Mining Lease

1746. SHRI BHANU PRATAP SINGH VARMA : Will
the Minister of MINES be pleased to state :

(a) the norms fixed for issue the mining lease
licences:

(b) whether royalty is given where the mining work
IS being undertaken:

(c) it so. the details thereof indicating the royalty
given during the last three years. state-wise. location-
wise:
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(d) the area leased out for mining of granite and
graphite during the last three years. State-wise: and

(e) the share of Scheduled Castes/Scheduled Tribes
in leasing out the mines during the above said period
State-wise?

THE MINISTER OF STEEL AND MINISTER OF
MINES (SHRI BIRENDRA PRASAD BAISHYA) @ (a)
Mining leases are granted as per provisions of Mines
and Minerals (Regulation and Development) Act. 1957
and Mineral Concession Rules. 1960

(b) As per Section 9 ot the Mines and Minerals
(Regulation and Development) Act. 1957 the holder of
a mining lease is required to pay royalty in respect of
any mineral removed or consumed. at the rate as
specitied in the Second Schedule of the Mines and
Minerals (Regulation and Development) Act 1957

(c) to (e). The information is being collected from
the various State Governments/UTs and will be placed
on the Table of the House

[English]
Distribution of Basmati Rice and Wheat

1747. SHRI RL P VERMA - Will the Minister of
CIVIL SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION be pleased to state

(a) whether there 1s any proposal to distribute
basmati rice and better quality deshi wheat through the
public distribution system to card holders.

(b) it so. the details thereot: and
(c) if not the reasons therefor?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV)
(a) and (b). No. Sir.

(c) The type and variety of toodgrains supplied
depend on its procurement. availability and affordability
by the common man

[Translation]

Air India Turnover

1748 SHRIMATI SHEELA GAUTAM
SHR! RAMESHWAR PATIDAR

Will the Minister of CIVIL AVIATION be pieased to
state

(a) the details of the turnover of Air-India during the
last three years:.

(b) whether Indian Airlines and International Airport
Authority of India are constantly making profits whereas
Air-India has been incurring loss: and
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(c) if so. the reasons therefor and the remedial
steps proposed to be taken in this regard?

THE MINISTER OF CIVIL AVIATION AND MINISTR
OF INFORMATION AND BROADCASTING (SHRI C.M.
IBRAHIM) = (a) The total revenue of Air-india
during 1993-94 1994-95 and 1995-96 1s Rs. 2767.96
Cr.. Rs 313026 Cr. and Rs. 3542 29 (Prov.) Cr
respectively.

(b) and (c) Profit/Loss ot Air-India. Indian Airlines
and International Airports Authority of India (IAAl) during
the period 1993-96 is given below

(Rs in crores)

Name of 1993-94 1994-95 1995-96

the PSU

Air India 201 90 40 80 244 .00

(Profit) (Profit) (Loss)

Indian 258.46 188 73 134 25

Airlines (Loss) (Loss) (Loss)

IAAL 50 22 9770 Merged with
NAA from

1.4 95

The reasons for the losses of Indian Airlines are
grounding of A-320 tieet. fluctuations in foreign
exchange rates. decline in market share. agitation by
pilots and increase In landing and other airport
charges

The reasons tfor the losses of Air-India are. increase
in landing charges. increased competitior.. weakening
of the rupee and expenditure on acquisition of additional
aircraft capacity

Both Air-India and Indian Airlines are taking steps
to improve their product. image and on-time
performance to attract more passengers and to increase
revenue

Air India Routes

1742 SHRI RAMESHWAR PATIDAR Wil the
Minister of CIVIL AVIATION be pleased to state

{a) whether routes ot Air India are economically
viable.

(b) it not. the reasons therefor. and

(c) the steps taken/proposed to be taken to make
them economically viable?

THE MINISTER OF CIVIL AVIATION AND MINISTR
OF INFORMATION AND BROADCASTING (SHRI CM
IBRAHIM) (a) and (b). Yes. Sir However. on a number
of routes operated. Air India incurred operating loss
during 1995-96. owing to increase in expenditure on
landing. handling and navigational charges. reduction
in yilelds and increase in fixed costs.
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(c) Air India is taking steps to intensify its marketing
efforts. augment capacity. reduce non-operating costs
and to improve its product. image and on time
performance.

Promotion of Tourism in Uttar Pradesh

1750. SHRI SANTOSH KUMAR GANGWAR
DR. BALIRAM -

Will the Minister of TOURISM be pleased to state :

(a) the steps taken by the Union Government to
promote tounsm in Uttar Pradesh;

(b) the names of the places in Uttar Pradesh where
Government have decided to construct tourist spots
during the last two years: and

(c) the progress made In this regard. so far?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF TOURISM (SHRI SRIKANTA JENA)-
(a) to (c). Promotion of tournism and implementation of
tourism projects are primarily the responsibility of the
State/Union Territory Governments However. the
Department of Tourism Government of India. extends
financial assistance to the State/Union Territory
Governments on the basis of specitic project proposals
received. based on their merits. inter so priority and
availabilty of funds

The Department of Tourism. Government of India.
has provided financial assitance for the following ten
projects which are in different stages of implementation
by the State Government = 1. Meditation Centre at
Sarnath 2 Visitor's Centre at Sarnath. 3 Development
around Chaukhandi Stupa 4 Floodiighting of Varanasi
Ghats 5 Restaurant-cum-waiting hall. Sravasti. 6.
Restaurant-cum-waiting hall. Kushinagar. 7 Restaurant-
cum-wait<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>